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CONSTITUENT ASSEMBLY OF INDIA (LEGISLATIVE)
DEBATES

(PART I—QUESTIONS AND ANSWERS.)
Wednesday, 1st September, 1945 R

The Assembly met in the Assembly Chamber of the Council House at &
Quarter to Eleven of the Clock, Mr. S8pesker (The Honourable Mr. G. V.

Muvalankar) in the Chair.

! —— (]
STARRED QUESTIONS AND ANSWERS ‘
() ORAL ANSWERS

MANUFACTURE OF MOTOR CARS AND TRACTORS v INDIA

676, *Mr. R. K, Sidhva: (a) Will the Honourable Minister of Industry and
Bupply be pleaged to state- whether any firm which has declared its intention
to manufacture motor cars in India with immediate effect has been registered ?

(b) If so, what is the name of the firm, when was it registered and when
did it start manufacturing engines of motor cars in India?

(c) Have any firms made any offer to. Government . for investment of share
capital for such a concern?

(d) If so, which firms and with what result? .

(¢) Hos any concern started the manufacture of tractors in India?

The Honowable Dr. S8yama Présad Mookerjee: (a) and (b). Messrs, Hindu.
stan Motors Ltd., Calcutta and Messrs. Premier Automobiles Litd., Bombay wers
incorpotated under the Indian Companies Act in 1944, for manufacturing
motor cars in Indis. They are at present nssembling cars received in com-
pletely knocked down condition. hey have not yet started manufacturing
engines or any parts of motor cars.¥ 1t is anticipated that they will produce
complete cars by 1958-54.

(¢) No, Sir.

(1) o nov armwse. .

(e) No, Sir, .

_Mr. R. K. Sidhva: Barring these/ two concerns which the Honourablo
Minister hay stated, may I know if there is any other concern which has got
an assembly plant in India? -

The Homourable Dr. Syama Pragad Mookeriee: There are at present nine
plf._mts in Indin which are capnble of nssemblinzz motor cars; two more arc
going to be sot up shortly.. 0

Mr, ill. Kf. Sidhvg]: Sir, the Honourable Minister stated that the plants
are capable of assembling. I want to know whether there a
which are sctually assembling?  ~ ‘ © are any other p,lants

The Honourable Dr. Syama Prasad Mookerjee: Yen, there are the Gen-
eral Motors Ford aond a few others.

Mr R. K. Bidhva: TIs it a foct that the Motor House Gujerat Ltd. is a
recent concern slarted in Bombay? ‘ .

The Honourable Dr, Syama Prasad Mookerjee: Motor House Gujerui has
been started in Bombay. Tt was anticipated that they witl. sixo anufsctyre
cars.  Their assembly plant has not et come. Tt is just ¢oming into
operation, hut they have no programme ior manufacturing motor cars now.

{711) ¢
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Mr. R. K. Sidhvs: Is it not o faot that jhese assembly plants, under the
name of manufscturing motor cars, get concessions from the Government of
India and the (overnment of that Province in all matters such es land and
other things? -

The Honourable Dr.’ iyams Prassd Mookerjes: The general policy of the

Central Government and the Provincial Government is™to encourage it.

Mr. R. K. Bidhva: Do Government consider this & national industry
where all the parts come from foreign countries and they are merely assembled
here? . - .

Tte Honoyrable Dr, Sysma Prasad Mookerjee: That is the first step; if
the factory sferts on an assembly basis, then of course it will start manu-
facturing. We want to give greater preference to those who have a definite
programme for manufacturing here.

Mr. R. E. Sidhva: Is there any assembly ﬁnt which manufsctures any
part.of & & motor car here? -7

Mr. Speaker: That has been answered already.

Mr R. K. Sidhva: No, Sir. .

Mr. Speaker:'He has stated it in the beginning.

Mr. R. K, Sidhva: He has stated merely about assembling of parts. I want

to know whether apart from the engine any other parts are manufactured by
these plants. -

The Honourable Dr, Byams Prasad Mookerjee: We have programmes
for two compsanies, as I said in my answer, vis., Messrs. Hindustan Motors
Ltd. and Messrs. Premier Automobiles T.td' So far as the fermer is con-
cerned the construction of the first part of tho faotory is complete and they
have now commenced installing the machine tool equipment received by *them.
They intend to manufacture the fast-moving parts including engines of cars
in the near future. Their cylinder boring machine costing about rupees
twenty-five lakhs will arrive in the pountry%y October 1948 and then they in.
tend to take up the manufacture of the engines.

So far as the Premier Automobiles are concerned, they intend to commence
the manufacture of radiators, cushion springs, exhaust pipes and stamping by
the end of this year, and differential transmitters, propelltrs, shafts, universal
joints and leaf-springs for both carg and trucks by the end of 1940,

Shri H. V. Kamath: Why does not Government propose to nationalise this
key industry of the manufacture of automobiles? _ '

The Homourable Dr. Syama Prasad Mookerjee: I would refer the honour-
nble member to the-statement on the Industrial Policy already annocunced by
Government. .

Shri Deshbandhu Gupta: Is it not a fact that Mesars. Gujerat Motors mis-
represented to the Government that they have got an essembly plafit and on
that account got a very big qliota for import of motor cars? '

The Honourable Dr. Syams Pragad Mookerjee: I shall not say misre-
presentation, but certainly there were certain facts which did not prove brue.

Shri Deshbandhu Gupta: I want to know whether thoy were shown speoial‘
consideration on that account.

Mr. Bpeaker: Order, order. . .

Pandit Balkrishna Sharma: Is it not o fact that before = full-fledged
motor manufacturing concern can be established, in the beginning it is neces-
aary theb it must start as an assembly plant, and 88 such if the Government
wi?h to encourage the miotor industry in our country it becomes . necessary that
they should give encouragement to these -assembly plants?
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able Dr. Syama Prassd Mookerjes: That is exactly what 1 gtp,ted.
TheT ;ghf; xcl;u:h'e Gover:x!xent is t6 insist that oars in knocked down oondxtxon—(—i-
unless there are any exceptions allowed by Government—will alpne be allowe
to come into this ocountry. Between Janqa}'y and June 1948. about 12.(}00
such cars in completely knocked down condition had come, which are being
assemmbled or have been assembled in this country. That is the policy of the

Government. . _ .

Prof. N. G. Ranga: What percentage of the sale price of a car is retained
in India as a result of this assembling in India itself?

The Honourable Dr. Sysma Prasad Mookerjee: Well, I could not gew the
figures for all cars, but' for one or two which I have got here I can give ap-
proximate figures. .

F.o0.b. price for, say, Hindustan 10 is Rs. 8,620. Freight by sea, insurance,
etc. Rs. 500. Duty paid to Government 50 per cent., that is Re. 2,060.
Assembling cost of each car Rs. 400. .

Shri H. V. Eamath: Regarding the statement on industrial policy to which
the Minister referred, is the manufacturé of automobiles one of the Industries
included in®the scope of private enterprise?

Mr. Speaker: I am afraid it is outside the scope of the question.

Shri Moturi Satyanarayans: May I ask in this connection what type of en-
couragement Government proposes to give to these concerns that are supposed
to be industrial conocerns for the manyfacture of motor cars?

The Honourable Dr. Syama Prasad Mookerjee: In fact we ocalled a con.
ference of the representatives of these different firms in Delhi about a fort-
night ago and I have in my hards the recommendations which they have made
and which are now under consideration of the Government. One is that they
~would like to have special preference shown to them for importing & larger
number of cars—which should come through them rather ,than through other
companies working here. Another is that they would like that the automo-
bile power units should be standardized in India; instead of having engines of
various horsepowers, we should confine ourselves to three types: 10 h.ps
22 b.p., and 28-80 h.p. They would like Government to set up a factory for
the manufacture of ancillary parts in India from whish the different factories
can draw their share. Also, they would like that the policy enunciated by
Government that all cars should be imported in completely knocked down
condition should be scrupulously adhered to. There are certain other re-
commendations aléo which we arg now examining.

Shri Mpturl Satyanarayana: May I know if pfice regulation will raceive

any special consideration—that is thg fixing of prices of the motor cars which
they assemble here ?

-

_ The Honourable Dr. Syama-Prasad Mookerjes: As the honourable member
is aware there is no price control over motor cars or trucks.

_Shri H. V. Kamath: Will the Honourable Minister assure the House that
this industry will be subject to strict Central regulation and control as laid
down in the stafement on industrial policy? I am referring to the statement
on industrial policy which is now in my hand. .

The Honourable Dr. Syama Prasad Mookerjee: The policy of the Govern-
ment, as announced, will be implemented.

Mr. RB. K. Bidhva: May I know whether there is a difference of impdrt
duty on the parts for assembly and the imported motor cars? '

* _ _The Honourable Dr. S8yama Prasad Mookerjes: ¢ The duty is on the parts

T.lmve given the total—it is about fifty per cent.
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Mr. B. K. Sidhva: And on the motor cars? * .
The Honourable Dr, Syama Prasad Mookerjee: Between forty and fifty
per cent. I believe.

LeTiNg IN RAILWAY COMPARTMENTS AND 31’ AIR OF Rorune Brock

677. *Mr. R. X 8idhva: (a) Will the Honourdble Minister of Railways be
pleased to state whether there has been improvement in the lighting of all
pussenger compartments in all Railways after the last Budget Session?-

(b), Have electric bulbs and switches been fitted in all compartments and
lavatories ? B :

(¢) Is it a fact that 90 per cent, of the carriages require repairs, adjust-
ments and paints? .

(d) Whén are these repairs likely to be carried out? :

The Honourable Dr. Johp Matthai: (a) The reply is in the affirmative.

(b) Bulbe have been fitted in compattments and lavatories but it has not
‘been found possible, as yet, to restore train lighting to full pre-war standards.
As regards switches, full replacement has been retarded on accouns of short
supplies and continued pilferage. '

(e) No. _ _ o~

(d) Steps are being teken to rehabilitate the existing coaching.stock as
early as possible consistent with the availability of material and workshop
capacity. . ‘ i .

8hri R. K. Bidhva: May I-know in reply to the Honourable Minister’s
statement that sufficient number of electric bulbs and switches are not avail-
able and so they ure not fitted, how many bulbs and switches have been ordered
for during the current year and how many have actually come in the storés?

The Honourable Dr. John Matthai: I am not in o position to give an exact
reply to that question, but the general position is that during the past year
we found it very difficult to get supplies from loeal manufacurers because their
capacity wae hindered for verious reasons, but the manufacturers of electric
bulbs in India have recently been producing more than they used to and frann
that source, therefore, we are getting better supplies. In addition, my Hon-
ourable colleague, the Minister for Industries and Supplies, has also been
able to place fairly considerable orders on which deliveries are expected from
abroad shortly. . '

Seth Govind Das: Is it not a fact that on certain lines, no compartments—
they may be even female compartments or ‘upper olass compartments—are
%ig%:bgd at all and for months trnins have been running in dark without any
ight *

The Honourable D1, John Matthai: ‘I am quite aware that there are cer-
fain seotions of some of the more important Railways, particularly, narrow
gauge lines, where the situation is more or less as the honourable member has
represented it to be, but we are trving 'as fast as materials are aveilable to
rectify the position. . '

Shrimati @, Durgabal: May I know what steps are being teken to dissuade’
people from wanton breaking®of electric bulbs and switches? '
= The Honourable Dr, John Matthal: There are two things that we are doing
in that matter. As far as running trains are mn‘perna&, we have instituted
¢ sgstem of Conductors to be In charge of running trains with special res-
ponsibility to prevent pilferage, but the great bulk of the pilferage, I believe,
takps place when the trains are on stabled op washing lines and we are streng-

ing the Wafch and Ward stoff in crder to prevent pilfemigs st washing
stangds, . . . ' -
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Pandit Balkrishna Sharma: If I remember aright, the Honoural?le M.'inist,gr
stated some time ago in the House that the average life of a bulb is hirty-six
Kours on & train—does that statement still hold good? .

The Honourable Dr. John Matthai: I think the exact figure that T gave
was twenty-four hours. It has improved, 1 think, since then.

Dr. P. 8. Deshmukh: Is it not a fact that thefts of bulbs show an appre-
ciable improvement? )

-Shri Deshbandhu Gupta: What steps have Government taken to get the
necessary supplies of bulbs and switches? o

The Honourable Dr. John Matthal: 1 said in reply to my honourable friend
Mr. Sidhva that as far as bulbs are concerned we ure getting better supplies
from local manufscturers, particularly in Bengal, which 1 think is t!xe most
important centre of production and we are also ‘expectmg_larger supplies from
abrond; therefore, the position is improving. As far as switches are _cox}ceme'd.
* we are trying to make them in our own workshops on an “‘austerity’’ basis.
What I mean is this: we are trying to get substitule material from which
switches can be made—either wooden switches or: bakelite switches and 1
think & considerable improvement can be made by thas.

Dr. P. 8. Deshmukh: Sir, my question has not been answered.

Mr. Speaker: It need not be answered.

Seth Govind Das: [s it a fact that there is a method by which, these bulbs
ean be covered, so that they may not be pilfered?

The Honourable Dr. John Matthai: Yes. What has been happening is
that glass guards have been broken, so we are trying to replace those with
wire guards. -

UNCLATMED PAORAOES LYING AT DELHT MATN aAND NEwW DELHT RALwayY STATION

678. *Mr. R. K. Sidhva: Will the Honourable Mjpister of Railways be
pleased to stata: :

(s) the total number of packages lying unclaimed at the Delbi Main and
New Delhi Railway stations as on lst August, 1948; ‘

(b) how many unclaimed packages have been disposed of after partition
and what is the total realisation from the same; and o

(c) whether unclaimed packages in such lnrge quantities as at Delhi have
been found at other stations in India; if so, whether steps have been taken
for their disposal? /

The Honourable Dr. John Matthal: (3) There were 5,228 and 5,852 un-
claimed puckages on 1st August, 1048, at Delhi and New Delhi Railway gtations,
respectively. ,

(b) 25,860 unclaimed" packages were disposed of after partition upto Blat,
July, 1948, and the amount realised thereon is Rs. 9,70,5186.

(.c) No. Such quantities of unclaimed packages were not found at any other
station on the Ipdnm Government Railways. Wherever, there was any accumu-
la.tmn. the consignments were transferred to the Lost Property Office and
disposed of by public auction in the normal way. e

Mr. R. K. Bidhva: May I know whether the passenger platforms of tha
Delhi Main Station have been cleared of these unclaimed packages?

The Emle Dr. John Matthai: A very considerable improvement has
been made in that direction. ‘
deusm'i @;shbul:dhn Gu}l:'t‘h‘: Ts it,ba. fac}t; thfat. three or four days are taken in the

verv of packages whicl are t i
with hemys g rggg rom out:ta'ta‘ons l?y pRssenger, /_opg
« The Homourable Dr. John Matthai: There has been prabably delay of that
kind, but, the fault has not been altogethér on°the part of the Railwayg.

Y L]
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Shri H. V. Kamath: Were the unclaimed packages opened and examined
for cortraband goods before disposal?

The Honourable Dr. John Matthai: Not after they have been landed. = I
expect the Law and Order people have their own arrdngements for detennmxng
whether contraband articles are carried or not. :

Mr. Tajamul Husain: May I know who the owner of the sale proceeds of
these unclpimed packages is? .

?he Honourable Dr, John Matthai: When unclaimed property is sold by
suction, the proceeds go to the Railways, that is, Government.

Mr, R. K. Stdhva: It is not a fact that in certain cases parcel trains were
ot unloaded in Delhi station for ten days? .

The Honourable Dr. John Matthal: There has been u very considerable 1m
rovement of congestion in the Delhi Station and arrangements of that kind
_gad to be made.

Mr. R. K. Sidhva: May I know whether all the parcel trains are now unloaded
immediately on arrival and the packages are delivered to the consignees on the
presentation of the Railway Receipt?

The Honourable Dr. John Matthal: I think more space is now available in
Delhi Station on account of this clearance. -

Mr. R. K. Sidhva: Is it not a fact that even last week the coﬁsignees went
with the railway receipts and packages which had arrived fifteen days ago were
not delivered till only two days ago? *

The Homourable Dr. John Matthal: This is rathar against the report that I
have received, but if the honourable member's information is different, let
him give me particulars and I would like to examine them. :

MaN®FAoTURE OF SYNTHETIO PRTROLEUM

679. *Mr. R. K. 8Sidhva: Will the Honourable Minister of Industry aud
Supply be pleased to state:

(a) whether any steps have been taken to implement the provisions ot

the Act for the manufacture of synthetis oil, as passed in the last session of
the Assembly;

(b) if so, whether any expert opinion has been invited and with what
result; and ) ’

]
(6) when QGovernment propose to manufacture the first instalment of
synthetic petroleum ?

-

_ The Honourahle Dr. Syam:; Prasad Mookerjee: (s) and (b). As no legisla-
tion concerning the manufacture of synthetic oil was enacted in the last session
of the Assembly, the honoursble member presumably refers to the Indian

Power Alcohol Act, 1948. The implementation of the provisions of this Act
is under consideration,

. _Since the honourable member has also referred to synthetic oil, I might
add that the possibility of manufacturing it from coal is also being actively
examined. Government have- recently entered into an agreement with
Messrs. Koppers Co. Inc., of Pittsburgh, U.8.A., for the preparation of a
project study of a 'scheme for producing up to 1,000,000 tons of synthetic oil
per annum from coul. The firm’s technicians are engaged on the hecessary
investigations in India and their report is gxpected during September, 1048.

y (c) As the scheme is stft at the project study stage, the question does nop
arise. ‘ , :
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Mr. R. K. Sidhva: May I know what are the terms of the agreement which
has been entered into with this firm in U.8.A.2"

The Honourable Dr. Syams Pragad Mookerjee: They will give us & complete
report which will enable ug to decide whether we should go ahead with the
establishment of o factory in India or not after local examination.

Mr. R. ‘K. Sidhva: But will they be allowed to establish after this exami-
nation their own concern here, or will (Government do it, and what will be the
charges that wil! be paid to theru for this expert opinion? N

The Honourable Dr. Syama Prasad Mookerjee: No, Sir. There is no question
of their being allowed to start their own factory. They ure advising Govern-
ment to enable Government to set up a factory. So far as the charges are
concerned, 1 believe it comes to somewhere between four and five lakhs of
rupees for the entire preliminary report.

Mr. R. K. Sidhva: May I know whether three experts from foreign coun-
tries—Czechoslavakin and  America—had arrived in  this country for this
purpose ? . ' ‘ .

Mr. Speaker: If iny memory is corrects I believe questions on this point
were: put in this House and a large volume of information was supplied. There-
fore the honouruble member need not repeat those queations.

Mr. R. K. 8idhva: I am not repeating. I only wanted to know whether these
experts......... : .

Mr. Speaker: Order, order. I have already said these have been “answered.

Shri M. Tirumala Rao: In what area me these experts carrying on their
examination ? .

Mr. 8peaker: I am afraid these questions have already been asked and
answered in this House. -

Shri H. V. Kamath: Hus there been any cut recently in the supply of
petro! to India?

The Honourable Dr. Syama Prasad Mookerjee: We!l', recently we have got
an incressed quota due to the representations that we had made. I do not know
whether that has been given effect to, but we have been assured of an increased

uoty. .
4 ‘8hri H. V. Kamath: On what basis is petrol allocated to various countries?

The Honoursble Dr. Syama Prasad Mookerjee: They do not disclose to us
gntwhat basis they distribute. I cannot say on what basis they actually distri-

ute. A

Shri H. V. Kamath: How much has the quota been increased recently ?

The Honourable Dr. Syama Prasad Mookerjee: By about twelve per cent.

Shri H. V. Kamath: Then, why was the basic ration cut? ~

The Honourable Dr. John Matthal: That is a matter that concerns me. It
you will permit nwe, Sir, I will explain it.

Mr. Speaker: Yes. '

The Honourable Dr. John Matthai: The real reason is there has been [or
the zurrent quarter an increase in the supphes made avai'able to us. but it was
found necessary that the basic ration snouid continue at the present leve] for
two reasons. First of all, there has been a considerable inorease in the number
of new mode] vehicles for which necessary provision has to be made.

Becondly, there are important. constructional and industrisl projects gbing
on which require petrol, and in consultation with the Prévincial Governme t8,
we decided that whatever increased quantity of getrol is available, should be

;made nvailable for purposes of that kind, - N
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HEAVY MAOHINERY FOR STATR O wNaD ELgoraigar Goops MANUFAOTURING

Faorory

680. *Mr. R. K. Sidhva: Will the Honourable Minister of Industry and
Bupply be pleased to state: .

(a) whether (dovernment have entered into an ugreement for the purchasu
of heavy electrical machinery for the establishment of a State owned factory
in India for manufacturing electrical goods;

(b) if 80, what the details of the agreement aye; and

(Y) if not, whether any negotiation is in progress towards that?

The Honourable Dr. Syama Prasad Mookerjee: (a) No, Sir.

(b) Does not arise,

(c) Government are considering the possibility. of establishing the manu-
facturc of Heavy Electrical Plant to meet the growing demand in connection
with Government and non-Government development schemes. For this pur-
pose, preliminary discussions are going on with certain foreign manufacturers.

Mr. R. K, Sidhva; May I know the lines on which these negotiations are
going on with foreign countries, Sir? Is there any condition attached that
if the foreign countries are given ahy contract, they will train Indiens parti-
cularly, for this purpose?

The Honourable Dr. Syama Prasad Mooker{ee: I have got here, wsir, two
cstimates which were handed over to me ls«t week, one from the International
General Flectric Company (here is a bulky report) and the other.is from the
English Electrical Company. We have got reports a'so from Westing House
and General Electric Company and some others. We expect algo an offer
from a well-known Company in Switzerland. The whole matter is now under
very careful examination of Government and I will not like to discuss details
which are now Jiscussed with different parties. But I can tell the Houge that
their representatives have already arrived in New Delhi with final powers to
gottle with Government whenever Government is in a position to make such
fina! settlement.

Mr. R. K. Sidhva: May I know whether Government will mmake one cén-

~ dition that they will train our nationals before any contract is given to them.

The Honourable Dr. Syama Prasad Mnokerjee: Obviously that need nct he
asked. That is an obvious condition
Kgy INDUSTRIES STARTED BRY (JOVERNMENT

+681. *Shri Lakshminarayan Sahu: Will the Honourable Minister of in-
dustry and Bupply be pleased to state what key industries of national impori-
ance Government have started or propose to start in ‘the course of the next
- one year?

The Honourable Dr. Syama Prasad Mookerjee: Government sara afready
controlling or operating certain factories for the manufacture of Airoraft,
Scientific Tnstruments and Salt. A Government factory for the manufacture
of Ammonium Sulphate is nearing completion at Sindri and proposals for the
development of the following industries are being examined:—(i) Jron and
Bteel, (ii) Machine Tools, (iii) Ship-building, (iv) Heavy F'ectrical Plant and
Machinery, (v) Penicillin and Sulpha drugs, (vi) Telephone cables and High
Tension Tnsulators, (vii) Automatic Telephone and Carrier equipment, and
(viii) Synthetic Petrol. '

A Gove.!'nmerllt factory for the manufacture of Automatic Téléphones and
Cargier equipment isgexpected to be established before April, 1949. As regards
the other_ industries mentioned above, I am not_in a position to indicate at this
stage which of them will be started in the course of the next yesar,

<

t+Answer to this question laid on the table, the questioner being absent.
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REsTORATION oF DmMantLeEn Ramway Lives v Bimar

» 682. *Shri B. P. Jhunjhunwala: (a) Will the Honourable ! ,

Railways be pleased to state the, Railway lines in Bihar which were dismant'ed
ing the last war?

e o aaS e e restoration of any

(b) Was any representation made to Government for th
such line; and, if so, for which lines, and what uction have ‘Government taken

in this matter so far and what do they pronose to do in tuture? .
The Honourable Dr. John Matthai: (2) The following lines in Bihar were
dismantled during the last War : (i), Tinpahar Rajmahal, (if) Bhagalpy-Man-

darhill.

(b) Representations have been received by the Government for restoration
of both the above lines. The projects were considered by the Central Board
of, Transport at their 12th meeting held on 20th July 1948, and it was .deglded
that in the case of Tinpahar-Rajmshal line, the results of the prelm}mur_v
investigation into the Gangn Barrage Scheme which would fix the point of
river crossing and may necessitate change in alignment, should be awaited
hefore a final decision is taken; and that in the case of the Bhagalpur-Mandar-

hill line, there was no financial or other justification for its restoration.
Shri B. P. Jhunjhunwala: Are there any 'ines in the O.T. Railway

has been dismantled?

The Honourabfe Dr. John Matthai: Not that T am aware of. These are, I
think, the two.Jines which are dismantled and the restoration of which has been

requested.

Minister of

which

Freezrve oF TEXTILE STOCRs

688. *Shri B, V. Kamath: Will the Honourable Minister of Industry and

Supplv be pleaged to state:® '

Sa) whether the attention of Government has been drawn to a leaderette
in the Statesman dated 7th August 1948, in the course of which it
has been alleged, *‘that West Bengal apparently received instructions to
frecze mills® starks later, vu July 80, than Bombay has aroused com-
ment; but similar instructions are said not to have reached the Nagpur autho-
nties until August 2 . . . . In Caloutta, cloth in godowns was not frozen unti!
Auriust 4. and action was not atarted until about seven hours after the
matter had been discussed at a conference with the trade. What percent-
age of the cloth tne authorities have managed to lay their hands on is doubtful;
there seem grounds for thinking that a substantial quantity may since July
30 have passed ‘out of sight’. Tf so, it will not be easy to trace . . . ."";
(b) whether the allegations contained in ,arn. (a) above are true; and
(¢) if the answer to part (b) above be in the affirmative, why were

arrangements made for freezing stocks not adequute?

The Honourable Dr. Syama Prasad Mookerjee: (a) to (c). Both the question
and tha leaderette in tha Statesman of Tth August 1948 referred to by
the honourable member are bnsed on a misunderstanding of the position. Under
the scheme of control as well es under the Cotton Textiles (Cantrol)* Order,
1948, only the Textile Commissioner to the Government of India has the power

the

" to freeze the stocks of cloth and yarn with the mills and it was he who froze

the stocks of all the mills in India under his Notification No. 00/14-Tex. 1/48
issued under a Gazette Extraordinary dated the 30th July 1948. No question
of freezing of mill stocks by the Provincial Governments therefore arises. All
the Provincial and Btate Governments were aMo informed of the Cabinet's
decisions and the measures to be adopted ,thereunder hy a immediate sacret

.:/’ﬂ‘
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telegram of 29th July 1948. The Provincial «Governments no doubt had to
ensure that the frozen cloth did not leave the mills’ premises and a telegram
to secure precautions was sent to all Provincia' Governments by the Textile
Commissioner, Bombay, on the 2nd August -1948. According to information
available to us, it so appears that all the Provincial Governments scted
promptly on receipt of those telegrams, )

Shri H. V. Kamath: Is the Honourable Minister sure, Sir, that police
pickets were posted outside all the mills to prevént the disappearance of clotb
bales ,jinderground? - N .

The Honourable Dr. Syama Prasad Mookerjee: I am satisfied that the
Provincial Governments did take prompt action.

Shri H. V. Kamath! Were all the mills guarded by police pickets and was
not & single mill left out in Delhi? '

The Honourable Dr. Syams Prasad Mookerjee: The order issued by the
Government of India was carried out by Delhi also.

Prol. N. G. Ranga: Why wus this discrepancy in the dates and the times in
the different Provincial Governments giving effect to the order of ther Govern-
ment of Indis?

"The Honourable Dr. Syama Prasad Mookerjee: There might have been a
difference of a few hours. T can tell the House that certain complaints were
made to me wgainst the West Bengal Government. I persokally enquired into
the matter. with the  Premier of West Bengal and the Inspector-General of
Police and I am satisfied that prompt action was taken. ’

Prof. N. @ a: May I ask whether in Delhi there was no undue delay
caused in enforcing Mo Government’s order?

The ‘Honourable Dr. Syamsa Prasad Mookerjee: Nothing has been brought
to my notice. T do hepe that the Delhi Administration will do its duty.

Pyof, N. G. Ranga: What prevented the Government from igsuing orders
to all the Governments and all the mille at one and the same time and why
the order was not executed by the hour as well as the minute and why was the
choice given to the Provincial Governments? Why did they delay it by even
an-hour and why was there no uniform application of this order?

The Homnourable Dr. Syama Prasad Mookerjee: T think the honourable
member is under a misapprebension. Telegrams were sent out at the same
minute and the same hour from Delhi and from Bombay. But there tnight
have been some delav actual'v in the telegrams reaching the Provincial
capitals and there might have been some difference of a few hours.

\
Bhrimati Renuka Ray: Tn a matter of such importance why was no arrange-
ment fade to see that there should be no discrepancy in time? .

The Honourable Dr. Syams Prasad Mookerjee: There was no discrepancy
at all,

Mr. Speaker: The point seems to be that instead of sending telegrams
requesting the Provincial Governments to take immediate action, why were
they not.informed that action should be taken on such and such a date and at
such and such a fixed hour. Action may have been delayed by twenty-four
hourg, but the action should have been simultaneous.

The Honourable Dr. Syama Prasad Mookerjee: Action was taken, Sir, on-
a particulnr date. In fact some provinces tfok action even before the Garzette
Extraordinary was issued in Delhi. In fact they were asked, to take action in
the morning of a particular date. The telegrams reached them the previous
afternoon and instead of waitieg for the Gazette Notification to be issued they
did take action in wh’ich I did not intertere.
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ghrimati /Renuka Ray: In view of such things, does it not meam............
Mr. Bpeaker: Order, order. No gquestions rega.rdin_g inferences and argu-
ments can be allowed. The question has been sufficiently answered.
Mr. R. K. 5idhve: May I ask why te epbones were not util.ized for
purpose?
Mr. Speaker: I do not think arguments will be permissi}ble. sinacy
. N. @&. a:. Were theso telegrams sent in-cypher or in ording
fornfrﬁf o]:der ton;:l;gent{ any sort of lea.iage either through the Post Office or
Telegraph Office ? B .
ﬁ The Honourable Dr. Syama Prasad Mookerjee: The important message
we!

this

nt in cypher, then detailed instructions followed. .

" Bhri H. V. Kamath: Is it not the practice of Government to ensure simu'lt-_
Rneous action in all provinces in important matters?

The Honourable Dr. Syama Prasad Mookerjes: This was an additional pre-
onution which the Government of India decided to take, which does not come
really into the general scheme and Government eatisfied itself that simultap-
eous m.::tion was taken throughout. . -

TRAINING SoroOL FOR PILOTS AT ALLAWABAD

'884. *Shri V. 0. Kesava Rao: (a) Will the Honourable Minister‘of Com-
munications be.pleased to state whether there is any proposal to~ start &
training school for pilots at Allahabad?

(b) If so, what would be the training capacity of the school and what will
be the method of selection of trainees? .

The Honourable Mr, Rafi Ahmad Kidwai: (a) Yes, Sir,

(b) I place on the table a statement showing an outline of the scheme which
indicates the number of candidates proposed to.be trained and the method of
selection of the candidates.

Statement
regarding Scheme for Training in Civil Aviation
A scheme for the training of commercial pilots, as briefly described' below, has bhesn
accepted in principle by Government.
2 The sim is to produce up.to 300 “B" Ticence pilots over a n;riod of three years.
The traming will be divided into three stages, as follows :

(i) Flying Olubs.—Bunitably equipped Clubs will' be entrusted - with the ‘‘pre-entry’’
training of pilots up to A.1. Licence standard to prepare them for admission t~
the Government Flying School. )

~ (ii) Flying School.—Instruction up to B’ Licence standard will bo given in a courso
occupying about six months, including about 50 hours single engined snd up to
75 hours {win-engined flying. \

(iii) Operating Companies.—Companies employing pilots who have heen trained under
the Scheme will be responsible for converting them on to the types of transport
aireraft which thev operate and for giving them the requisite further training
and experience as 2nd-pilots to enable them to qualify eventually as Captaina.

% An Flying Clubs which are subsidised by the Central Government and are provided
with instructional and engineering staff adequate to support a definite commitment for “‘pr
entry’’ training will be asked to join in the Scheme. The participating Clubs will be offered
the loan of Chipmunk or Tiger Moth aircraft, as they become available, to provide a total
streneth of not less than four loaned aircraftl or sach other number as may & agreed upon
accerding to the.eize of the colmmitmont and the aircraft owned by the Club. Government
will undertake responsibility as soon as circomstances permit for major overhauls and ‘repairs
to the aircraft employed in the Scheme and for this purpose will create a Repair Orggnisation
and a Pool of training aircraft to facilitate rapid lacement of unserviceabls maehines.
Club-owned Chipmunks ‘and Tiger Moths may be abddrbed into the Pool on the under-
n{am;’ingl that they will be returned or rvplac.oa on an equitable t‘.is on the winding up of
the Pool.
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4. The existing terms of subsidy to Flying Clubs from Central Glovernment Funds wili
remain unchanged except in the following respects :
(a) For “pre-eniry’ pupils, the age limit shall be from 18 to 23.

b) In lieu of the bonus of Ra. 250 paid hy Government for eacy: “"A" Licence, thu
bonus for each *‘pre-entry’” pupil qualifying for an A.1. Licence shall be Rs. 500,

{e) As a condition of the loan of aircraft, the Club will be bound to devote the full

allotted commitment for the traning of ‘‘pre-entry’’ pupils until it is completed
in each period set by Director General of Civit Aviation in India for thw
purpose =

'\d) Increments to the Accident Reserve Fund of the Club in respect of flying by
loaned. aircraft shall be credited to a special account at the dwsposal of Govern-
ment, and subject to such orders as Government may decide.

5. Responsibility will be placed on each Club for selecting pupils for training, eliminating
those. who prove unfit in the course of training and testing and passing out those who
syccessfully complete the course. These processos will he conducted in conformity with
vniform standards laid down by Directof General of Civil Aviation in India. A repre-
sentative of ‘the Director General of Civil Aviation in India will be nominated to attend
each Belection Board. Flight checks will b2 carried out by officers appointed for the purpose
by the Director General of Civil Aviation in Tndia. )

6. The selected candidates will he required to join the Club as flying members and to pay
for their training ab regular club rates (for subsidised Flying Clubs, Rs. 15 per haur). The
fee charged for the course of training at the Flying School will be Ras. 5,000, of which
Rs. 2,600 will be returnable for a pupil who qualifies for a "“B” Licencs. The general
nondit.ion.‘for admiesion {0 the Flying School will be ar follows :

(a) Nationality.—Only Indian nationals will normally be admissible.

(b) Bducationul qualifications.—Not below Intermediate Science or its equivalent.

(c) Physical.—Pass the medical examination for “B'" Licence pilot before commencing
‘‘pre-entry’’ training.

(d) General fitness.—Pass a Selection Board conducted by an authorised Flying Club
before commencing ‘‘pre-entry’ training.

(o) Flying experience.—Complate a ‘“‘pre-entry” course up to A.1, Licence standard
at an approved Flying Cluh,

(f) Fee.—Deposit a fee of Re. 5,000 of which Rs. 2,500 will be returnable to pupils who
succesafully pass the ‘B’ Licenre course.

(g) Approved Employment.—Sign an undertaking to accept employment in Civil
Aviation for a period of two years in a capacity and on terms approved by the
Director General of Civil Aviation, and to enrol, if required by Government,
in a Reserve or Auxiliary Bervice of the Indian Air Force.

7. The Flying School will be located at Bamrauli Aerodrome, Allahshad, and will be
capable of an intak® of 35 trainees each six months at the outset, rising to possibly 70 each
s1x months after expansion of the School in the second year when some experience has been
goined. The Scheme aims at eliminabing unsuitable pupils as effectively as possible during
their training at the Flying Clubs, where a wastage u? 50 per cent. is anticipated. Including
an allowance for this wastage, each '‘pre-entry” pupil trained at a Club will, it is calculated,
represent not less than 160 hours flying. On this poriod, in the initial period, the -flying
to be dons by the Clubs will ‘total sbout 10,500 hours per snnum, rising to about 20,000
hours per anoum after the proposed expansion. In the initial period, therefore, if the
“pre-entry’’ training is divided amongst six Clubs, the fliing to be done by each Club will
be at the rate of 1,750 homs par annum. After the expansion, the numher 6f participating
Clubs may be increased, or the commitment placed on each Club enlarged.

8. From the above figures, it will be seen that the Clubs will nol be asked to make such

a large contribution to the Scheme ns to submerge the intereats of t‘hajr ordinary members.

The participating Cluba will be freo to offer facilities for flying by ordinary members to the

~extent permitwr:f by the resources of the Club, after meeting the commitment for ‘‘pre-
entry” training.

-

Mr, R. K. 8idhva: May T kiow when the school will be started in Allahahad?

The Honourable Mr. Rafl Ahmad Kidwai: Arrangements are nearly com-
plete -and before the close of the year, a section will Be started.

3. R, K, Sidhva: Is it not a fact that the Honourable Minister, in the
last session, in reply to a similar question of mine said that the school will be
ready for accepting ctudents in the mouth of June this year?
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The Honoursble Mr. Rafl Ahmad Kidwal: There have been difficulties in
the recruitment of training staff and 10w we are training tlgtrainers.

Shni H. V. Kamath: Who will be in charge of the school?

The Honourable Mr. Rafl Ahmad Kidwal: Mr. Katju has been appointod
Principal.

Shri H. V, Kamath: May I know, Sir , . . .

Mr, Speaker: He need not go into the details,

_ Mr. B, K, 8idhva: Is the Honourable Minister aware t\lhat there {s a great
demand for pilots and whether there i a great’ shortage of pilots?. -

The Honourable Mr. Rafl Ahmad Kidwal: That is- true.

Mr. R, K. 8idhva: May I know the number of students the"school will be
able to take? '

The Homourable Mr, RBafi Ahmad Kidwai: Our aim is to irain 800 pilots
within three years time. - ) '

Begum Aizax Rasul: Are there gny women a.Iiémts for pilots :tmininj?

The Honourable My. Rafl Ahmad Kidwai: There is no one trained except
the trainers.

Begum Aizaz Ragul: Are there any applications from women?
The Honourable Mr. Rafl Ahmad Kidwai: I do not know.
Mr, Bpeaker: Order, order; next question.

AssauLt ON RAlLwAYMEN AT KANTABANJI BY MILImumy Oplcmns

685. *Shri Yudhishthir Mishra: Will the Honourdle Minister of Railways
be pleased tu state: ’ : :

(a) whethér it has been brought to the notica of Government that two
military officers of the Military Special No. P/165 which passed through
Kantabanji (Bengal Nagpur Railway, Vizag-Ruipur Line) on 28rd July, 1948,
assm:lited the Station Master of Kantabsnji, a number checker and an off-duty
guard; ; .

(b) whether it is a fact that the said Railway employees have reported the
incident to the A. C. O. at"Titilagarh, the D, T, Q. and the General Manager,
Bengal Nagpur Railway; ' )

(¢) what steps Government propose to take for the protection of the
Railway employees in future; and

(d) whether Government propose to compensate the employees who have
been assaulted while on duty? ;

* The Honourable Dr. John Matthai: (1) Yes.
(b) Yes. * - i ‘
(c) There is already a Railway Police Btation at Kantabanji and the incident
being an isolated one no special measures are epnsidered necessary.
(d) The whole incident'is under jnvestigagjon and action s found necessury
will be taken in the light of the results thereof. i

L]

Shri Yudhisthir Mishra: Is it not a fact that the military officers ifi question
were dead drunk when they mssaulted the mailway employees?  / .

The Honouralte Dr. John Mstthai: 1 would mot like to commit myself ta
.any statomont because all the fucts ure under ilwastigam%r. hach an sllega-
tion has been made. . .
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Shri Yudhisthir Mishra: Has the Honcurable Minj i
the Honourable ti@ Minister for Defence, to ihisl?;fﬁegswn the attention of

The Honourable Dr. John Matthai: What we are i is to se
' : roposi
up a Qomm:tﬁeq composed of representatives of thg I};ail;]vi toa;il?i l%)t? ey
Ministries to go into this matter. 7 srenee

_Shri H. V. Kamath: Does Government propose to issue instructions to
military persor_mel that they should now behave as the people’s frmy and not
as the occupation army of the British, as they have been used to for years?

«he Honourable Dr, John Matthai: T will convey the vsuggestion to my

honourable colleague the Defence Minister.
. STRBL AND IRON FACTORY rorR CENTRAL PBROVINOES

1686. *Mr. R, K. 8idhva: Will the Honourable Minister of Industry and
Supply be pleased to state:

(a) whether the scheme to instal n Steel and Iron Factory in C. P., of
which mention was made bgthe Honourable Minister in the last Budget
Session, has been completed;

(b) if not, what stage it has reached;

(c) in what. district of the C. P. the plant-is proposed to be installed nnd
what the capacity of its output is; and

(d) when the plant is likely to be completed and whether orders for the
import of machinery have been sent?

. ‘The Homourable Dr. Syams Prasad Mookerjee: (a) to (d). I presume the
honourable member is refqgring to the @overnment’s proposal to set up new
Steel Works for increasing steel production by one million tons. No announce-
ment was made regarding the location of the Works as the matter is still under
consideration. Consulting Engineers have been appointed for making a pre- -
liminary technical survey and report which will cover recommendations re-

garding the location of the Works,
MANUFACTURE OF AIRCRAFTS

1687, *Mr. R. K, Sidhva: (a) Will the Honourable Minister of Industry
and Supply be pleased to state whether any atterapt has been made by Gov-

ernment to manufacture R.IAF. and Civil airerafts in India®

(b) Have any foreign concerns applied to Government for
for the construction of factories in India?

(¢) Have The Hindustan Aircraft Ltd. at Bangalore any expert who could
manufacture such aircrafts?.

The Honeurable Dr. Syama Prasad Mookerjee: (n) No suth attempt has
been made by Government as such but Hindustan Aircraft, Ltd., Bangalore,

gwo-thirds of the shares of which are owned hv th: Government of InQia, are
manufacturing aircraft for the R. 1. A. F. No manufacture of Civil aircraft

has been taken up yet.

(b) Yes; two or three have.

(¢) The team of experts which Hindustan Airoraft Ltd. have are manu-
facturing snd can manufacturg aireraft but they need f-urtheE strengthening.

permission

+Answer to this question laid on the table, the questioner baving exhausted hia quota.
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JUTE INDUSTRV .

688. *Shri Damoder Swarup Seth: Will the Honourable Minister of
Industry and Supply be pleased to state:

() »whether Government are aware oi the following three trends in che jute
industry:— .
(i) rising cost of production, especially the.cost of raw-material;
(i) inability to plan ahead becanse of the uncertainty of obtaining
- steady supplies of raw jute and regular facilities for supplying
manufactured goods to customers abroad; and
(ili} accumulating evidence of comsumer resistance fo jute products
particularly in the United States of America; and
(h) whether UGovernment propose to eall a conference of the interests comns

cerned to consider ways and means to check these trends affecting not only
the fortunes of West Bengal but of the whole economy of the Indian Union?

The Honourable Dr, Syama Prasad Mookgriee: (a) Yes.

{b) The questions are alreacfy engaging the attention of Government, and
discussions have taken place between the various Ministries and the Provincial
Governments concerned. A Conference with other interests will be called when
found necessary. -

LEaxAGE oF DEcIsioNs AT TEXTILE CONFERENCE RE PahmiaL CoONTROL °

689, *Beth Govind Das: Will the Honourable Minister of Industry and
Bupply be pleased to state:

(8) whether it is a fact that the Textile Conference that met &n the 22nd
July 1948 decided about the proposals for partial control on textiles;

(b) whether Governinent are aware of the leakage of these decisions in the
Statcsman before the public -announcement was made by the Honourable
Minister; and

(c) whether Government are aware that a large amount of ,cloth transactions
+have taken place during the one week’s time that Govlrment took fore
announcing their decisions? '

The Honourable Dr. Syama Prasad Mookerjee: (a) The Conference of I'ro-
vincial Premiers and States’ Ministers to which the honourable member is
apparently referring was held on the 21st July 1948 and certain recommenda-
tions in regard to textile policy were mnde to (fovernment at this Conferonce.

(b) There was no lenkage of Government decigion which was _taken by
. Cabinet on 28th July, 1047. " Some gucsses of (Government’s decisions may
have appeared in the papers. - ‘
(¢c) Government are not aware of such transdctions but, as the honourable
member iz no doubt aware, along with the freczing orders, Government have
called upon all mills to furnish information in regard to all sales of cloth and
yarn between the 20th and 80th July 1948. Suitable action will be taken
when these lists are scrutinized.
Seth Govind Das: Are the Government aware that in many papers both
English and vernacular the news has appeared that there” has been leakage
as far as the decisions of the Government are concerned? :

‘The Honourable Dr. Syama Prasad Mookerjeq: I do not see how that *is
possible. The Cabinet decided the iratter on the 28th of July 1648 and thv,
" Government took action within twe::vdour shours. \
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_Seth Govind Das: Is the Honourable Minister aware that . wichin the
twenty-four hours have been certain {runsactions amud the news appeared iu
various papers? )

The Honourable Dr. Syama Prasad Mookerfee: That is hardly possible.
I am not aware of any transaction within five or six hours of the decisién of
the Cabinet. As I have stated, we have alrendy passed orders calling for in-
formation in regard to all transactions from the date of the Pramiers-Conference
to the date on which the Government order was issued and full details of the
transactions will bet communicated to the Textile Commissioner which will be
scrutinised by him,

Seth Govind Da8: Has the Honourable Minister seen the reports in various
papers, and if 8o, why no contradietion or communique was issued by the Gov-
eryment denying that there was any leakage?

The Honourable Dr. SByama Prasad Mookerjee: I have not seen any press
statcment that between the 28th and the 29th, for about six or seven hours
before the Government decision wgg enforced, there were any large scale
transnctions. 1f the honourable member could draw my attention to any, I
shaell look into the matter. -

Dr. B. V. Keskar: Ts.it riot a fact that the decisions of Gevernment, even
most secret decisions, invariably leak out immediately?

Mr. Speaker: That is too general a question,

Dr, P, 8, Deshmukh: Is it not a fnet that after all iz said and done there
has been considersble mismanagement so far as this matter iz concerned?

Mr, Bpéakor: Order, order. That has nothing to do with this ‘question.

Mr. R. K. Sidhva: May I know whether the Govermmnent intend to take
action to recover the huge amount of i.rofit made by the industry after the time
of decortrol and before the f:;eezing of cloth?

The Honourable Dr, Syama Prasad Mooker{ee: That is a matter which, as
I have said a number of times, is under the consideration of the Government.

Prof. N. G. Rapga: Is it not a fuct that this thing has heen under the
consideration of the Government fer .--.everul) months now and the Governtnent -
has not been able to come to any decision

The Honourable Dr. Syama Prasad Mookerjee: I shall miyself be guilty of
seriour leakage if T give ont any information on this point.

Shri Moturi Satyanarayana: May T know, in order to prevent such leakages,
the Government will consider the advisability of keeping the proposals and
plane of such Conferences secret?

The Hopourable Dr. Syama Prasad Moqkerjee: T think in rcgard to this
matter at any rate it has so happened that the Government decision Svas not
knovn to anybody. 1t took the entire organisation and others interested by
surprise. Action was prompt]y taken by the Government. -

Inrort oF ForL Oms axp Esrasusnmesr or Syytanrio  Om INDUSTRY

- -
€90. *Dr. Raghu Vira: (a) Will the 'Honourabla Minister of Industry and
Supply be pleased to siate what arrangements have been made to secure an
adequate supply of fuel oils from abroad and to establish synthetic oil industry
in this eountry, with a view to reduce the demand for imports of oil?
¢b) Have any attempts been made to establish trade relations with Burma
and to secure the supply of petorl prodveed in that counjry?
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The Honourable Dr. S8yama Prasad Mookerjee: (s) Government are fully
aware of the difficult oil position in the country and have made sustained
-efforts to secure increased supply. Representations have been made-to H.M.G.
and the principals of Oil compenies who control India’s main source of supply
in the Middle East. As a result, the quantity of Oil that is likely to be made
available during the second half of 1948 is 12 per cent in excess of that im-

- ported in the 1st half of the current year.

Government ares also actively pursuing the question of manufacturing
Bynthetic Oil and a survey is now in progress.

(b) Our trade relations with Burma ure at present regulated by an agree.
| mend signed in April 1941, This agree'nent does not provide for the import of
yany specified quantity of petrol from Burma but merely regulates the duty
Yeviable on such imports. .

. According to information available with us, I do not think that the Burma
Qil fields will be rehabilitated in the near future, and there is, therefore, little
immediate prospect of getting supplies from that source.

Dr, Raghu Vira: Will the Honourable Minister kindly let me know if it is
not in the intereats of India to ‘help Burma in rehabilitating the oil fie'ds of
Burma? . ,

Mr. Speaker: I am afraid he is asking for opinion.

" 'Shei B, V. Kamath: How much oil did Burms use to produce before the
war, before the oil-flelds were devastated. ' '

The Honourable Dr. Syams FPrasad Mookerjse: I do not know how much
Burma produced. 1 can tell you how much we used to get from Burms. I
~am afraid I have not got the figures here.

Shri H. V. Kamath: How much lid we use to get?

b Mr. Bpeaker: The Honourable Minister says the figures are not available
ere, _

Prof. Shbban Lal Seksensa: What is the amount of oil produced in our
country?

Mr, Speaker: This question has already been dealt with at some length
some time before.

Shri H. V. Kamath: Does the Honourable Minister think that Burma with
!;11 her grave preoccupations will be able to supply oil to India in the near
ubure ?

The Honourable Dr. Syama Prasad Mookerjee: 8o far as the position of
Burma is concerned, I cannot make any definite statement. Buf, we did
make enquiries and we were told that there is no early possibility of Burma
being rehabilitnted. Bo far as our own position is concerned, we consume
about 180 million gallons of Motor oil of which we produce only 17 or 18 million
gallons, we consume 18 million gallons of Awviation oil of which we produce
nothing; we consume 800,000 tons of kerosene oil, 860,000 tons diesel oil,
700,000 tons of Furnace oil and 70,000 tons of oil of other products. Before
the war, we used fo get 75 million gallons of petrol from Burma.

RESEAROH FOR IMPROVING VARIETIES OF ToBacoo

691, *Shri V. 0. Kesava Rao: (a) Will the Henourahls Minister of Agri-
culture be pleased to state what Research is being carried an to improve the
varietice of tobaceo grown in India?

(h) Have the improved varieties been tried on commercial scale and if so
with what results?

The Honourable Shri Jairamdas Dounlatram: (a) Research work nn cigaretto
tobaceo, is being carried out at the Central Research 8tation, Guntur which was
sed up in 1993, and is now under the confrol of the IndianyCensral Tobacco
Committee, which was created in '1945. ‘A repqrt en the wotk dane during the
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first ten years by the Research Station will shortly be published by the Com-
"mittee, This station has been conducting Research in connection with the
breeding of improved varieties of cigarette tobacco suitable for Indian con-
ditions. The investigations being carried on include & study of (a) the cffect of
various manures on the quality of cigarette tobacco leaf (b) soil conditions (c)
rotation of crop on the growth and quality of the subhsequent tobacco crop
eto, One of the achievements of this Research. Station is the evolution of “a
new type of cigarette tobacco called Amerelo 5,

« For Bidi tobacco, a research station has been set up at Anand in Gujerat.
The work in this station was started in 1947, and so far varietal trials, improve-
ments in certain field practices and preliminary studies in wilt resistance
have been carried out. A sub-station for this type has also been started ate
Nipani in the Belgaum area.

For research on other types of tobacco separate stations and sub-stations.
are proposed to be set up in different places.

(b) Only & very few new varieties of commercial importance have bean
evolved so far but no systematic trials therenf have yet been carried out. In
the case of Amerelo 5, though it has been found to possess certain very.
desirable characteristics, its acceptability in manufactures has not yet been
established and therefore, its cultivation on a commercial scale. has not been
officially recommended yet. The Indian Central Tobaeco Committee is, how-
ever, aware of this aspect of the problem. Recognising the improved featuree
of the bidi types evolved at Anand, the Committee hag sanctioned a scheme
for bringing ‘larger areas under those improved types.

Shri H. V. Kamath: Does the Honourzble Minister consider that tobacco
fs deleterious to human health?

The Honourable Shri Jairamdas Doulatram: I think, the vast masses of
people do not think so. :

g8hri V. 0. Kesava Rao: May I know what are the varieties of tobaceo in.
which research is being carried out?.

The Homourable Shri Jairamdas Donlatram: The main variety which has
been evolved is the Virginia type; and, as honourable members know, it is
being exported in large quantities outside, the U.K. being a big purchaser.

Shs M. Tirumala Rao: May I know at what stage is the development of the
new resesrch station sanetioned for Rajahmundry where already an officer is

osted ? .
’ The Honourable Shri Jairamdas Doulatram: 1t will be started very soon.

Prof. N. G. Ranga: Do these studies also inelude studies as regards improved
marketing facilities for tobacco? ‘

The Honourable Shri Jairamdae Doulatram: Not at present.

Shri B. N. Munavalll: May I kmow what quantities of tobacco are destroyed
every year for non-payment of taxes and what quantity waa destroyed on that
account this year?

) The Honourable Shri Jalramdas Donlatram: I cannot say without notice.
ghrl K. Hanumanthaiya: May I know the acreage under tobacco cultivation

in India?
" The Honourable Bhri Jairamdas Doulatram: About ten lakh acres are under

tobacco. |
" ghri M. Tirumala Rao: Bince the loss of Rengpur in Eastern Pakistan are
Government making any efforts to produce the rich and finer varieties of

tobaoco that Rapgpur used fo supply to India and other places?
whe Honourable Shri Jairamdaé Doulstram: Government will consider thefs
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Shri H. V. Bhmath: Are there any pests that attack and thrive on tobacco?
The Homourable Shri Jatramdag Doulatyam: I referred to one of them
which is called wilt.

ProTBCTION OF WD BIRDS AND ANIMALS

692, *Shri V. 0. Kesava Rao: Will the Honourable Minister of Agricaltu;.
be pleased to state what steps have hean ‘taken for the preservation and pro-
tection of wild birds and animals in the country, espccially the typos that
are about 40 become exdinet?

The Homourable Shri Jairamdas Doulatram: The necessary information
asked for is being collected from the Provincial Governments and States and
on receipt will be placed on the table of the House in due oourse.

Shri H. V. Xamath: Owing to the portentious menace of the atom homb
is not man himself on the verge of extinuction?

Mr. Speaker: Order, order. I might make one suggestion to honourable
members that occasional wit and humour is certainly permissible but it is no#
conducive to the dignity of the House or the responsible nsture of the work
that we are doiflg, to put in absolutely frivolous questions and create waves
of laughter, every now and then. I may also say that, if I find members per-
sisting in that kind of thing, they will not be able to catch my eye for putting
further questions,

Dr. P. 8. Deshmukh: Is not the Agriculture Department more concerned
with the destruction of wild birds and anima's than their preservation?

The Homourable Shri Jairamdas Doulatram: The Agriculture Departmens
has also to consider the effect on crops o destructive action by certain types
of animals. :

688, |CanceLLED].

DEvELOPMENT OF . PORT BETWEEN COCHIN AND BoMBAY

694, *8hri V. 0. Kesava Rao: (a) Will the Honourable Minister of 'I’ruusp;)rt
be pleased to siate whether a final decision has been taken on the proposal
for the development of a port between Cochin and Bombay into a major one?

(b) Which are the minor ports considered by (Government as suitable for
developmens and what are the proposals of the Committee that investigated
the question?

The Homourable Dr. John Matthai: (s) No; the report of the West Coast
major port development committee regarding the question of a  deep-sea .
port between. Cochin and Mormugoa has not yet been received.

(b) Does not arise.
MAGCHINERY ALLOOATED 0 INDIA AS WAR REPARATIONS

1695. *Bhri Lakshminarayan Sahu: (s) Will the Honourable Minister of
Industry and Supply be pleased to state what machinery has been allocated to
India as war reparations? '

(b) What portions thereof have been received and where are they installed
and worked?

The Honourable Dr. Syama Prasad Mookeérjes: (a) It is presumed, the
honourable member has in mind the plant and machinery allocated to Indis
fromm Germany by way of reparations. Capital equipment worth Reich Marks
1,28,70,859 (the rupee value of which is about the same figure) compriging
mainly general purposes machine tools, was allocated to India both hefore and
after the Partition upto the end of May, 1948. -

YAnswer to jhis queation laid on the table,ethe questioner being‘pbeens,
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(b) Plant and machinery worth Reich Marks 50,98,986 hgs so far . been
received in India. None of the items constitutes a self-contained productive

unit. It is proposed to utilise this equipment as far as possible in setting up
factories for the manufacture of machine tools, aero-engines, ete.

SurrPLUs MIL:TARY STORES AND STORES TARKEN OVER FRoM U. K. anp USBS.A.

1696. *Shri Lakshminarayan Sshu: (a) Wili the Honourable Minister of
Industry and Supply be pleased to place on the table of the House a statement
of the surplus stores including the surplus military stores of the last war and
the stores taken over from the United Kingdom and the United States of
Amcrica showing: (i) machine tools; (ii) complete plants with description; and

{xéi) machine parts; along with information about the period or periods for which
ese stores have been lying surplus?

(b) Have Government considered whether these surplus stores can be utilised
towards meeting the existing deficiencies in machinery ? '

... 'The Honourable Dr. S8yama Prasad Mookerjee: (a) Statements showing (1)
machine tools, and (2% complete plants available in British and Indian surpluses
. are placed on the M'able. Machine parts are not a recoguised cafegory -of stores,
but there iz a fairly large quantity of spares and small tools available in Dis-
posals. As for American surpluses, the lists are maintained on the basis of
" depots. The very short notice, which I bad on this question, did not permit
of the preparation of separate lists according to the nature of the stores.

American surpluses were taken over in April, 1948. British and Indian
surpluses”have arisen from time to time and there are fresh declarations even

now. It js, therefore impossible to make 8 general statement as to the length
of time during which stores have been held. ‘ ‘

) Yes, I would invite the honourable member's sattention, to the reply I
gave on the 16th August, 1948 to a question dealing with the recommendations

of the Disposals Utilization Committee as also the Government's Resolution on
the proposals made by that Committee.

Statement I
Showing Machine Tools

. The quantities of Machine Tools available for disposal in varions categories are as
oilows :

«

. (1) Lathes R .. 540
(2) Drilling Machines 793
(3) Planing Machines 20
(4) Shaping Machines 30
(5) Slotting Machines 6
{6) Milling Machines s “w 38
(7) Grinding Machines ... 362
18) Misoellaneous Machinet . W7
Ttal 2436

e

Nome.—The detailed lists of these Machine Tools will }invo}ye 2,4\36f rsnc}lir:iel, ?jnd lﬂri‘ _thi:

iod i ot phyaically possible to prepare such a list. esired and sufficien

:ﬁgl;b perlr‘:xoigtc:g,v'v.ﬁse Yn;eta?]e{i', 1istyof these Machine Tools could be placed on the table. As
already stated we have not sufficient number of Machine Tools to satisfy all the Government
Jdemands against important projects in hand and proposed (lovernment sponsored Tnduatries.

« tAnswer to this question laid un the table, the questioner being absent.
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Statement 11
List of Complete Plants available for disposal

1. Water Supply Installstion Plant at Mehadrigedda {Vizagapatam District) eomisbing
of 7 Pumping Sets, 1 Transformer complete with Motor Equipment, Distribution Mains,
elc., and 1 Purification Plant with Chlorination apparatus, etc.

Estimated out turn of Plant as complete Unit 7 lukhs Gallons per day.

2. Dehydration Machinery at Meat Dehydration Faclories at Amritear, Delhi Cantt.,
Agra, Poona und Patna—consisting of Dricrs, Air Compressors, Meat Cubing MacHTne,
Mincing Machine and Cold Storage Units (300 and 2,000 Cubic Ft.)

3. Vegetable Dehydration Plant at Government Vegetable Dehydration Factory, Fateh-
gard-—consisting of oiler, Ram Pump Double Cylinder, Centrifugal Pumps, Electric Motors,
Star Delta Starters and Cutting Machines, ete.

4. Cold Storage Plant 10 tons at Coganada—consisting of Petrol Engine, Lister 5 H.P,
2 Nos. and Spares.

5. Ice Plant 10 tous at Cocannda—consisting of Qil Engine Size 9 Ruston; Air Compressor,
Centrifugai Pumps and Generator 2,000 Volts,

6. Pottery Manufacturing Unit at Art and United Potteries Belghurriah—consisting ot
Electric Motors, Fitter Pumps. Extrusion Prosses, Agitators Lathes and Sewing, Shaping,
Grinding and Drilling Machines, elc., ete.

7. Thermal Reclaim Plant at Bombay—consisting of 1 Refiner Line, 1 Joint Debeader
with the Electric Motor, 1 Strainer with Spced Heducer Electric Motor, 1 Transformer,
2 Thermal Ovens and other miscellaneous Equipment.

8. Leak Proof Linatex and Flexatex Pipes Manufacturing Plant at Quilon (8. India)—
consisting of Hose Machine with .Motor, Steel Curing Tanks, Steel Mandrels, Marshall's
Vertical Cross Tubg Boiler, Polyvinyl Chloride Extruded Tubing, and Sundry Factory
Equipment. .

9, Hattersloy Mill Chatkopar Plant—oconsisting of Electric Motost Webbing Looms,
Reeling Machine, Warping Machines, Welding Plant, Winders, Doublers, Double Shutis
Iooms, Tape Examining Machine, Spindle Drilling Machine, Dyndmos, Centrifugsl Pumpi,
Bteam Engines, eto.

10. Benzol Rectification Plant at Bhowra, Lodna, Loyabad and Hirapnr—conlilﬁn' of
Benzol Agitator, Driving Machine, Condenser, C I. Heater with top and bottom trays,
Water Cooler, Bcrnbber Tanks, Starter Transformers, ete. ‘

11, Hyd Compreesing Plant located at the Indian Institute. of Beiemce, Bangalore .
comprilinyg of six Bt.nge s and Mercom Compressor with Dehumidifier, 30 H.P. Blsctrio
Motor with Starter, snother 7 H.P, Flectric Motor with Starter, Controlling Papal with

full equipment and spares, 2,000 C. Ft. (las Holder with Bpareq and Chemiocals.

12. Tce Plant 8 tons at Roorkee—consisting of 34 H.P. Diesél Engine, Coupm,
Centrifugal Pump, and complete with Cork insultation, 180 Ice Cans Overhead Gantry and
er accessories

13. Ice Plant 12 Tons at Kamereddy—consisting of 70 H.P. Blackstons Engine Driven
by Belt: Hallzammonis Compressor und complete with Ice Tank, Ice Gans, Insuliation
Coils and Chemicals but without spares.

14. Ice Plant 10 Tons at Cocanada—consisting of 66 H.P. Hornsby Diesel Engine, Air
Compressor, Centrifugal Pumps, Generator 200 Volts, Overhead Crane, 240 Ice Cans.

15. Hydraunlic Plant capacity 500 Gallons/min at Hydraulic_ Pump BStation, Port Com-
mi“ion“::r Ca]cum,—comiﬁing of one 180 IHP Armstrong Mitchell Slow Running Steam
Engine, 2 Hydraulic Pumps, Burface Condensor, one Circulating Pump, one Air Pump, tl::.o
Lift Pumps, one Duplex Tangye Pump. one Accumulater Cap about 350 gallons comp

with Steam Pipes, Spares and other Auxilaries.

16. Trailer 5 Ton 4 WHP Water Purification Plants Brockhouss NKII at Vehicle Depot,
Whitefield—consisting of Engine (1 complete 1 incomplate), Bwitchboard (incomplete), Ammo-.
nium Chloride Tanks, Water Tank.

L ]
17. Degreasing Plants WP 301 lbs. at Dum Dum d:m—wnﬁ:dnoﬂmm
S e N o Cesais: Ot Wiaay Toom . One Tadsclion
Motor 440 V, 1410 RPM, Centrifugsl SBeparator Steam éPipes, Valves, ola, 5
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HicHgn PAY 10 Revuagt TgounioaNs 1N B. B.,snd C. I. Ramway WorxsHOPS

697. *Pandit Mukut Bihari Lal Bhargava: Will the Honourahle Minmter of
Railways be pleased to state whether it is a faot that the chargewmen agriving
fram Western Punjab and appointed in these shops are being fixed 1. a highe.
scale i.e. Rs. 200-10-300, while the local chargemen in these shops, in Spite of
their identical duties, qualifications, length of service eto., are being rklegated
fo lower scales?

The Honoursble Dr. John Matthai: The anawer is in the negative..

LOOOMOTIVES AND WAGONS OWNED BY (GOVEBNMENT RAILWAYS

698. *Dr, P. 8. Deshmukh: (a) Will the Honourable Minister of Railways
be pleased to state the number of locomotives and wagons of all sorts owned
by QGovernment railways in each of the years 1945-46, 1946-47 and 1947-48
(giving separate figures for narrow, meter and broad gauges)?

(b) How many of each one of the above ‘have been considered serviceable ?

(¢) What additions of new locomotives and wagons werc made during each
of the above years?

(d) How many locomotives and wagons of each kind are proposed to };e
added during 1948-49°? :

(e) How many of these have so far been received ?
(f) Are there any wagons which are declared as missing ?

The Honourable Dr, John Matthai: (a) to (e). The informatipn required by
the honourable member is being tabled.

(f) The Government are not aware of any wagons being declared as missing.

Statement

showing the number of locos and wagons owned by Government Raflwaya, the number considersd
serviceable addm%m made, number proposed to be added during 1948-49 and the number ro-

afvd oo];r.

Locos. Wagons owned (in terms of 4.
whis).
Year, B. G. M. G. N. G. B.G. (M. G. N. G.
(a) Average number of loooe and wajons owned by Indian Gow. Radlwaye.
194846 . . . . 5,723 2,346 252 150,017 50,487 5,066
104647 . . . . . &961 2,840 250 171,636 50,645 5,063
194748 . . . . 4,088 1,908 198 162,270 87,485 5,003
Post Partition, .
(b) Average number serviceable,
194546 . . . . 4,185 1,009 201 151,083 47,636 5,717
1046-47 . . . . 4,863 1,860 199 160,223 485,720 5,878
104748 . . . . 8,084 1,560 187 140,728 34,819 4,980
(o) Additions made during,
104546 . . . . 41 . . 11,680 280
1946-47 . N . 167 351 .e 14,589 130
194748 . . . . 28 . . 5,518 198
(d) Number proposed so bs added during 1948-49.
156 33 . 3,400 . .
(o) Number received o0 far (1s¢ April 1048 t0 3108 July 1943).
] 11 . 1498 . .
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WaGoNs: FOR TRANSPORT OF OBANGES

699. *Dr. P. B, Deshmukh: (a) Will the Honourable Minister of Railways
be pleased to lay on the table of the House a stalement of the number of
wagons made available for the transport of oranges from each of the following
stations along with the destinations of the wagons:

Wardha, Nagpur, Kalameshwar, Katol, Pandhurna, Koboli and Narkhed ?

{b) Are Government aware that there was much confusion and loss caused
to the dealers as well as the fruit-growers on account of the unsygtematic alloca-
tion -of wagons? "

The Honourable Dr, John Matthai: (a) A statement giving the informatio:
is placed on the table, .

(b) There was no confusion in connection with the allotment of wagons.
Bystemnatic allotment was made according to priority  of applications end
station quotas. ‘
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Dr. P. 8. Deshmukh: Is the Honourable Minister aware that there have
been mauy complaints about the way in which wWagons are made available by

the locul officers?

The Honourable Dr. John Matthai: As a matter of fact there has been a
certain amount of difficulty in regard to the allotment of wagons for orangee
destined for certain stations, but that difficulty arose not becuuse there was
jrregularity in the part of the staff as because on the line leading up from Itersi
to Delhi there was a good deal of congestion at the time and most of the
oranges—that is what my honourable friend is interested in—I understand, find
their market in Delhi and beyond. And since that involves pussage fcross a
single line which is subject to terrific congestion there was difficuity; otherwise,
ag far as I ain aware, there was not verv much difficulty. T can say that as
regnrds the availability of wagons for oranges T made a special effors during the
last seasou, in view of strong representations made to me, to allot g luarger
pumber of wugons for that purpose than we would have done under the rules

we had made for perishable things. |

Shri H, V. Kamath: Arc these oranges allowed high priority for trausport?

The Honourable Dr. Johm Matthai: Yes, nll perishable goods have a high
priority.

Shri Deshbandhu @upta: Is it a fact that there is a regular racket going on
in Bombay at present in the matter of allotment of wagons? .

The Honourable Dr. John Matthe®: I do not know whether the racketing is
on the part of the railway or on the part of other parties.

Bhri Deshbandhu Gupta: Is it a fact that the wagons sllotted ire being
regularly auctioned in the Bombay market and people who get the allotments
are selling thein away and making a gain of Rs. 2,000 per wagon?

The Honourable Dr. John Matthai: I have heard this allegation practically
ever since I took charge of the Ministry of Railways and I have been at very:
eonsiderable pains to go into the bottom of this business. It is quite conceiv-
able that there has been a great deal of corruption of the kind that the honour-
able member complains of and we are very anxious to put e stop to it once and
for all. But we canpot do it unless there is co-operation on the part of those
people who are accomplices with the railway staft in this matter.

Shri B. N. Munavalll: Is ‘the Honourable Minister aware that the Karnatak
Chsmber of Commerce have a grievance against the railway authorities that
wagons are not made available to them in the cotton season when they intgnd
to transfer cotton to Bombay, and are only made available when they do not

want them ?

The HonOurable Dr. John Matthai: If the honourable member would give
me particulars, 1 should like to have them looked into.

Bhri Mahavir Tyagi: Are the Government aware that practically ali the
ports of India and their goods yards are packed with goods for want of wagons?

The Honourable Dr. John Matthal: I am not aware of that.
i a7 gEw: w1 fafreet amgw M ag T Aew & f6 ted qeery
( Railway Employees ) smw R ax @ Q% N&r 91 ¥ 7 w5 o v
wt g . . -
_Bhr! Ram S8ahai: Js the Honoursble Minister aware of she fact that tha
Railway employees usually levy a litile charge on each shd, every bag?

-



736 CONBTITUBNT ASSEMBLY OF INDIA (LEGISLATIVE) [lst sEP. 1048

The Honourable Dr. John Matthal: The allegation made is that the railway
staff concerned with this matter do charge these illegal levies. I believe that
there is a considerable amount of truth in it. Now the thing is not altogether
one-sided. Any qusetion of illegal gratification necessarily involves two parties,
and if honourab’e members who receive information of this will be, so good as
%o give me details of these matters, I shall be quite prepared in every case to
go into them urd take the severest measures possible,

it T g ¥ Ao & AR d tw A F 99 & ww feew Y ®rg
fasrag, ®Y &

8hri Ram Sahai: Has any such complaint becn made to you, Sir, by the
merchants of Bhilsa in this conneetion ? ‘

The Honourable Dr. John Matthai: I amn not aware whether that particular
class of traders have made any representation but if the honourable 1nember
will give me a statement, I will have it looked into.

Prof. Shibban Lal Baksens: In view of the well-known corruption in this
Branch, will the Honourable Minister take some measures to see that it is
stopped? Or will he appoint a Committee of this House to go into this matter
to see that a stop is put to it?

The Honourable Dr, John Matthal: We have a special police establishment
attached to the Home Ministry especially to look into the question of cases
of corruption on the railways: and I am leoking very carefully into the progress’
made by this particular Branch., It will intereat the House to know that during
the past twelve months, as far as the Delhi area is concerned, I think we
reported about 200 cases and ultimately as the result of lack of evidence we
wera nble 1o get comvictions only in a small number of cases.

8hri Deshbandhu Gupta: Sir, since the Honourablé Minister has just admitted
that the allegations had reached him that railway wagons allotted to some
perso1s were being auetioned in Bombay, may I know as to what steps did
the Government: take in the matter?

The Honourable Dr. John Matthal: W< at once got in touch with the Home
Ministry of tbe Bombay Government. In fact I have had discussions with
the Ministrv. Kecently when the Home Minister of Bombay was here I had
.a long discussion with him and he is very actively interested in putting a stop
to this business us much as we are.

Shri M. Ananthasayanam Ayyangar: Is there any railway priorities com-
mittee established for each railway or-important station to consider thess com-
ylathts from time to time regarding wagons?

The Honourable Dr. John Matthal: The Railway Priorities Committecs dr
.not go into the question of corruption. They deal with the allotment of wagons
40 aceordance with the priority rules laid down for that purpose.

Shri M. Ananthasayanam Ayyangar: Would it not be convenient to «xtend
the scopw of their functions to receive such complaints from time to time where
tver these privileges have been abused and for them to strike off those pcrsone
wvho have abused those privileges?

The Honourable Dr. John Matthal : There is a good deal of force in the
‘honourable membar’s suggestion, but the line I am following is this. When-
ever T have an opportunity of discussing this matter with the representatives
of Chambers of Commerce in this country, I bring these facts to them and
-ask them to give me their co-operation, which is very much more effective than
ocommittee like the Priorities Cummittee which consists of two or three repre-
_ wentatives of specific interests. ’ .
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Shri Biswanath Das: Arising out ‘of the statement made by my honourable
friend, the Minister, in reply to a certain question a.skmg for details, may I
vequest him to-let us know what sort of details he wants ws to give him so that
we may be of help to him?

The Honourable Dr. John Matthal: The kind of information that I would
like honourable members to give is this. 1f there is any party, with whom he
is familiar und who has been offering illegal gratification to the raiiway staff,
and he could give me the particulars, I would have the matter pursued to the

bitter end.
Shri Biswanath Das: May I know whether the Honourable Minister is®uware

of the fact that in the mufassil .the ordinary gratification for any bag is Rs, 2?
It is & known thing. So what is the kind of details that he wants?

Mr, Speaker: He wants specific instances.
Dr, V. Subramaniam: Is the turn-out of wagons nowadave very slow?

-The Honourable Dr. John Matthai: I do not know what the honourable
member mears by ‘nowadays’. I keep a watch on the figures of the wagon
turn-out. It was low on certain of the more important railways during the
months of May and June as a result of the hot weather and sickness, but the
fatesy figurus have shown a perceptible improvement.

AOBRREMENT WiTE FOREIGN FmM FOoR MANUFPACTURE OF TELEPHONES

700. *Shri 0. V. Alagesan: (a) Will the Honourable Minister of Communica-
tions be pleased to state whether Government have entered into any contract
with any foreign firm for the purpose of the manufacture of telephone apparatus
and other allied materials in India?

(b) If the answer to part (a) above be in the affirmative, what is the name
of the firm and its standing?

(¢) Who negotinted the agreement with this firm ?

(d) Where and when was this pegotiated and where, when and by whom was
the agreement signed on behalf of India?

(e) Was the agreement scrutinised by the Legal Department of the Govern-
ment or by tho India Government’s solicitor in London ?

(f) What is the financial commitment of Indis in this transaction ?

(g) Do Government propose to place a copy of the agreement on the table
of the House?

The Honourable Mr. Rafi Ahmad Kidwal: (a) Yes.

(b) The name of the firm with which the Government of India have entered
into an agreement is Automatic Telephone and Electric Company Limited of
England. This is & very reputable firm which has specialised in this line.

(c) The Secretary in the Ministry of Communications assisted by a technical
expert froru the Posts and Telegraphs Department,

(d) The negotiations were finalised in Switzer.and during April, 1848 by the
Becretary, Ministry of Communications, with a representative of the Company
and the agreement was signed on the 8rd May, 1948, by our Minister in Switzer-
land who was kept in touch throughout with these negotiations.

(e) Thp agreement was prepared in collaboration with the Solicitor nttached
to the High Commissioner’s office in London.

(f) The financial commitment is about 80 lakhs in the course of first’ ﬁftoon
Yyears, R

(g) A copy of the agreement has bgen placed in the Library of the House.
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8bri T. T. Krishnamachari: May I ask the Honourable Minister why, ir
concluding the agreement with the British firm, the negotiutioms were carried
on in Switzerland?

The Honourable Mr. Rafl Ahmad Kidwai: Our representatives had gone to
Bwitzerland to negotiate an agrecment with a Swiss firm. But there came a
deadlock in the negotiations. In the meantime this British firm cume to
Bwitzerland and got into touch with our representatives and as it was found
that they were cffering more advantageous ferms, their terms were accepted.

Shrj T. T. Krishnamacharl: Did the representatives of the Government of
Indin Msit this firm’s factorics to satisfy themselves that the firms are com-
petent enough to execute the angreement? .

The Honourable Mr. Rafi Ahmad Kidwai: Yes,

Shri 'r. T. Krishnamachari: How did they do it from Switzerland?
The Honourable Mr, Rafi Ahmad Kidwai: One of our officers went to England

and visited the company's factories.

Bhri T. T. Krishnamachari: Why was not the agreement concluded in
England® i o )

The Honourable Mr. Rafi Ahmad Kidwal: Becouse the negotiations were
carricd on in Switzerland,

Sbri T. T. Rrishnamachari: Was the High Commissioner of India in T.ondon
consulted in this matter?

The Honourable Mr. Rafi Ahmad Kidwai: | do not think so.

Shri T. T. Krishnamachari: Will the Honourable Minister refer to his answer
that the Solicitor to the High Commissioner was consulted and he approved of
the draft agreement and report if it was correct?

The Honourable Mr. Rafi Ahmad Kidwai: Hc was in Switzerland when
negotiations were going on.

Shri T. T. Krishnamachari; Were any finance officers attached to this
delegation? ! :

The Honourable Mr, Raft Ahmad Kidwal: No.

Shri T. T. Krishnamachari: Why?

The Honourable Mr, Rafi Ahmad Kidwal: Becawse it was not thought
necessary. '

8hri T. T. Krishnamachari: Was it a fact that certain Members of Govern-
ment were not satisfied with this agreement and it was put through in spite of
their dissatisfaction?

The Honourable Mr. Rafl Ahmad Kidwai: T do not know about these ‘‘certain
Members”’, but the agreement was placed before the Cabinet and it was unani-
mously agreed to.

Shri T. T. Krishnamachari: Sir, in view of the fact that the whole transaction
has been done in an atmosphere which raises suspicion, will Government appoint
a Committee of Enquiry into the whole matter to apportion blame or credit to
the particular officers concerned’ '

The HonOurable Mr., Rafl Ahmad Kidwal: I do not think it is neccasary: ad
every stage the Members of the Cabinet were kept informed.

Shri T. T. Krishnamachari: Wag the Standing Finance Committee’ consulted
in this matter?

The Honourable Mr, Rafl Ahmad Kidwal: But the Finance Departinent was
consulted at every stage and it was with their approval that the.........
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' 8hri T. T XKrishnamachari: Does the Honourable the Minister know that
this matter cannot go through without the Btanding Finance Committee being
eonsulted?

The Honourable Mr. Rafl Ahmad Kidwal: I am afrdid I do not know if the
matter was placed before the Standing Finance Committee but it was for the
Finance Minister to place it before 8tanding Finance Committee before giving
hin approval,

Shri M. Ananthasayanam Ayyangar: Was this matter placed before the Com-
mittee representing his own Department? :

The Honourable Mr, Rafi Ahmad Kidwai: Yes. Tt <as placed before the
Standing Advisory Committee of the Department.

NATIONALISATION OF INDIax NATIONAL AmRways

701, *Shri 0. V. Alagesan: Will the Honourable Minister of Communications
be pleased to state:

(8) whether Government had entered into negotiations with the Indisn
Nationgl Airways for acquiring their assets; and

(b) whether Government will consider that before entering into any agreement,
they will put a senior officer of the audit departmient to examine the books of
the ‘company conocerned ?

The Honourable Mr. Rafl Ahmad Kidwal: (a) Government had some purely.
preliminary discussions 6n the subject. The 'matter has not been pursued. .

(b) Government would certainly have the fullest check of the finances of any
concern which it proposes to take over.

(6) WRITTEN ANSWERS
APPOINTMENT OF OFFICER FOR DEVELOPMERT OF CoTTAGE INDUSTRIRS

702. *8hri O. V. Alagesan: Will the Honourable Minister of Industry and
‘Bupply be pleased to state: - '

(a) whether it is a fact that Government have recently appointed an Officer
in connection with the development of cottage industries; and .

(b) if the answer to part (a) above be in the affirmative, the name, experience
and record of the Officer?

The Honourable Dr. 8yama Prasad Mookerjee: (a) Yes.

(b) Name: Mr. V. R. Chitra.

Experience und Record: (1) Educated at Santineketun; diploma in Paint-
ing and Crafts—1925.

(2) Graduated from Viswa-Bharathi University in comparative <ctudy of
Oriental Art and History—1925,

(3) Joined Government School of Arts and Crafts, Lucknow, as an Assistant
to the Principul in the Craft Section—1926,

(4) Conducted an Ttinerant Art Exhibition in India for one year from 1928.29,

(5) Joined Government School of Arts and Crafts, Madras, as Hoad Master
in 1929. Acted ne Vice-Principal for some time and was confirmed as Super-
intendent of Crafts in 1084. During this period, was thrice deputed by Madras
Government to geveral centres of Art-Crafts in India and lastly in 1030 was
deputel to Japan to studv the organisation, tachnique and economies of small-
scale and cottage industries of Japan, Bubmitted a report on this in 1940,

() Joined the Stage and Bcreen Presentetion, Medras, na its Chief Publicity
Officer and conducted ‘Kalpana’ the all-dance picture by Uday Shankar.
* (7) Joined Madras Government Provinclal Service s Deputy Director of

Industries and Commerce, specially in gharge of Cottage |uduwstriea in 1046 on
contract. Two years completed. .

-
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RESTORATION OF RAmLway LiNgs DiSMANTLED DURING WAR

703. *Shri Damoder Swarup 8sth: (a) Will the Honourable Minister of
Railwuys be pleased to state how many railway lines in India were dismantled
during the war to meet the exigencies of defence, with the names of the lines?

(b) How many and which of these lines do Government propose to restore
in the near future?

{c) Was the Kashipur-Ramnagea: line also digmantled due to the exigencies
of defence and js the restoration oi the line under consideration or has it been
decided upon ?

The Honourable Dr. John Matthai: (s) In sll, thirty-one branch lines were
dismantled during the War, of which six were in Pakistan territory. A list
contuining the names of the remaining twenty-five lines in Indig is laid on the
table of the House.

(b) The restoration of Kanpur-Khairada line is slready in progress. The
Government have also accepted in prineiple the need of restoring Bijnor-Chandpur
Biau and Utruita-Sultanpur-Zafarabad lines, and the work on t iese will be taken
in hand, when resources permit. The case of restoration of nine other lines is
to be reviewed. Two are to be treated as separate Metre Gauge 1‘ro;ects, and
the remaining eleven lines are not to be restored. The position in respect to
each of the lines has been shown.

(¢) Kashipur-Ramnagar line wag not dismantled. The question of its resto-
thtion, therefore, does_- not arise.

———
Statement -
Showing dismaniled lines in Indiam Territory.
8. No. Lines diemantled. Rly. Gauge. C. B. T.'s decision.
1 Moran Hat-Khowang . . Assam MG} No justification for restoration.
2 Bhagslpur-Mandar Hill . . EI, BG Ditto,
3 Tinpahar.-Rajmahal . . B1I BG To be reviewed further,
4 Vasad-Kathana . . . B.B. &C.1. BG] Ditto
8 Dharwa-Pusad . . . GLP NG ! Ditto.
6 COoconada-Kotipallf . . M.B.M, BG No justification for restoration.
7 Madura-Bodinayakanur . . 8.1 MG To;tmﬁed aa new Metre Gaunge
J
8 Shoranur-Nilambur, . . B. 1 BG Th:bgu:;:on :é.r .Eugouvxbo pcy;
. to be re-examined,
9 Bobbili-Salur . . . BN BG No justification for mtonﬁon.
10 Morappur-Hosur . . . 8.1 Na 1 To be treated as new Meire
Gauge Projects,
11 Tirupattur-Krishnagiri . s B.1 NG )
12 Rohtak-Gohana-Panipat . . BP, BG To be reviewed further.
18 'Nagrota-Joginder Nagar . . EP. NG Ditto,

14 Dalrau-Daryapur . . . BL BG No justification for restoration.
15 Akbarpur-Tands, . . . &I, BG Disto,
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— toce

8. No. Lines dismantled Rly. Gauge (. B, T.'s decision
16 Bijnor.Chandpur Sisa . . E.L BG  Restoration sccepted in prinsipal,
17 Utraitia-Sultanpur-Zafarabad . E.L BG Ditto,

18 Uneso-Madhogenj . . .+ E.L BG To be reviewed further,

19 Barabanki-Burhwal (Third line) E.I. BG No justification for restgration.
20 Burhwal-Bahramghet . . E.L BG Ditto,

21 Auhadpur-Balamau f + E.L BG To be reviewed further.

22 Kanpur-Khairada . . . G.LP. BG Restoration in progress.

28 Cinnamara Titabac .+ Assam MG  No justification for restoration,
24 Gossigaon-Kekilamukh Ghet . Assam MG Disso,

25 Raipur Forest Tramway . . B.N. MG Ditto.

IncrEASING PrODUOCTION OF JUTR

704. *Shri Damoder Bwarup Beth: Will the Honourable Minister of Agriculture
be pleased to state: )

(a) what portion of undivided India’s jute growing area now falls in Pakistan;

(b) the mensures taken to secure further incresse in the produection of jute
in India; '

(¢) whether Government have considered the idea of utilisation of aman.
lands for the sowing of every variety of jute; and

(d) whether Government have considered the recommendation of the Indian
Central Jute Committee for a survey of land in the jute growing provinces of
West Bengal, Bihar, Assam and Orissa to determine the stability of various
varieties of jute to the soil conditions in thoge areas?

The Honourable 8hrl Jairamdag Doulatram: (a) Nearly seventy-five per cent.
of the area under jute has gone over to the Pakistan Dominion. A statement
showing the area under jute in the Indian Union and in the Pakistan Dominion-
is placed on the table of the House.

(b) The following measures have been adopted for obtaining increased pro-
duction of jute during the current year:

(1) Propagands for the production of more jute was also oarried on amongst:
the cultivators and a large number of leaflets were distributed for the purpnse.

(2) Nearly 19,000 maunds of improved jute seeds were procured and distri-
buted amongst the different jute-growing Provinces during the current season,

(8) 1,000 tons of fertilizers (Ammonium sulphale) were specialiy earmarked
and distributed for jute cultivation,

ly 1,50,000 acres of additional land has been brought under eulti-
vatigi) olf ej?;ié" in the current year. For this purpose the aman paddy-lands were
used for jute cultivation during the earlier part of the season go that this land
was double cropped and there was no loss in rice production.
(c) Yes, os already stated in pars (b) of the question. ¢ Wess Bonsal
: of land in the jute growing Provinces of West Bengal,
Bih(fr) Y(',;:;m J:ntlmm to determine the suitability of various varietics of jute
to the soil conditions in these areas was duly undertaken. As a result of the
survey the additionsl acreage of land that ocould be brought under jute cultiva~
tion wa3 determined. . .
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Statement '

showing the acreage under Juts in the Indian Union and Pakisan.
(Thousand acres)

Y e 1042-43 | 1043-44 | 1944.45 | 1045-46 | 104847 | 1947-48 | 1048-49
. -
Indian Union . . 852 701 581 580 587 845 1401
Pakistan (Now) . .| 2,481 | 1,980 | 1,528 | 1,842 | 1.342 | Not | Not
' avail- avail-
able. able,
Total . i . .| 8,838 2,640 2,104 2,422 1,879
Pakistan's ‘percentage
share in the total area
under jute of the un-
divided India . , T4 73 72 6 7

t Lioensed are based on preliminary forecaat.

INCLUSION OF CHEHATTISGARH STATES IN C. P. Crvin SurrLy ZowNe

705. *Shri Kishorimohan Tripathi: (a) Will the Honourable Minister of
Industry and Supply be pleased to state whether adequate steps have now been
‘taken to include the Chhattisgarh Btates in the Central Provinces Civil SBupply
zone?

(b) Are Government aware that want of such inclusion has put these States
into difficulties in obtaining their civil supplies ?

The Honourable Dr. 8yama Prasad Mookerjee: () I am not in a pesition to
.say what irrangements have been made by the C.P. Governmenti for meeting
the civil ruquirements of the Chhattisgarh States. as the information called for
from that Government has not yet been received. General instructions have,
however, been issued to all Ministries that civil supplies intended for the States
merged with the Provinces should be allotted 40 the Provincial Governments
.coneerned for distribution to the States as they consider suitable;

(b) T have received no complaints of difficulties gxperienced by the Chhattis-
-garh States in this matter.

AMALGAMATION OF RAILWAY AOCOUNTS AND AUDIT DFPARTMENTS

706, *Shri Damoder Swarup S8eth: (a) Will the Honourable Minister of
Railways bo pleased to state whether the question of amalgamation of the Rail-
war Accounts Departent with the Railway Audit Department is being consi-
-dered by Government?

(¥} If the reply to part (a) above be in the affirmative, do Government pro-
pose to get the question disoussed by the Standing Finance Committee for
Railways? .
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The Honourable Dr. John Matthai: (s) No. The Bajpai Committee’s recom-
mendation fo this effect was considered by Government and it was decided that
the amalgamation would not be . desirable.

{b) Does not arise.
RE-ORGANISATION oF INDIAN RaAmwways

707. *8hri Damoder Bwarup Seth: Will the Honourable Minister of Rail-
ways be pleased to state: '

_(n) the present position of the question of re-organization of the Indian
Railways, especially the status of the Eastern Punjab Railway;

(b) whether Government are considering the question of the decentrslisation
of the office of the Railway Clearing Accounts;

(c) whether Government are aware that the majority of the staff of the
Railway Clearing Accounts are accommodating employees who have come from
the West Punjab; and

(d) whether Government propose to consider the question of -providing
accommodaton to the steff of the Railway Clearing Accounts QOffice on its decen-
tralisation or shifting the office to some other place?

The Homourable Dr. John Matthai: (a) The honourable member presumably
refers to the questfion of regrouping of railways. This question has been
referred to the Indian Railway Fnquiry Committee 1947, for. advice, and its
report is awaited.

(b) No.

(c) Government have no information. ;

(d) Does not arige. ot

RESTORATION OF NaGROTA (KANGRA)-JOGINDERNAGAR (MANDI)
» Ramway LiNe .

708. *Dr, Bakhshi Tok Ohand: Will the Honourable Minister of Railways be
pleased to state: i

(a) whether the railway line from Nagrota (Kangra) to Jogindernagar (Mandi)
was dismantled during the War; and ' '

(b) if so, whether Government have considered the advisability of restoring
the line; and if so, with what result?

The Homourahle Dr, John Matthai: (a) Yes.

(b) The Project wus recently considered by the Central Board of Transport
and it way decided that the Project required further detailed examination in
the light of purtition and the industrial and other developments in prospeet,
and to this end o fresh Reconnaissance Traffic Survey should be made,

WorgsHOP For E. P. RalLWAY

709. *Dr, Bakhshi Tek Ohand: Will the Honourable Minister of Railways
be pleased to state:

(a) whether it is & fact that after the partition, when the Railway Workshop
at Lahore fell to Pakistan, there is no properly equipped Workshop on the Easy
Punjab Railway;

(b) if so, to which place dsmaged carriages and rolling stock are taken few
repairs and rehabilitation; and - .

(¢) whether Government are considering the advisability of setting up &
proper Workshop on this line?

The Eogouuble Dr. John Matthai: (1) Yes. .
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(b) In mccordance with the sgreement rcached between India .and Pakistan
o4 the #ime of partition the Rolling Stock of E. P, Railway is being sent for
repairs to the Moghalpura Workshop of the N. W. Railway. It has, however,
been necessary to supplement the work done by N. W. Railway with repairs
in other Indian Government Railway Workshops. The Narrow Gauge coach-
ing stock, hewever, is being dealt with in the E. P. Railway workshop at Kalka.

(¢) Yes. A scheme for the expansion of the E. P. Railway workshop at
Kalka to meet the requirements of the entire Namow Gauge Rolling Stock of
that Railway is under examination. The provision of a Broad Gauge Workshop
is also receiving attention.

RaATIONS FOR RamLway KEMPLOYEES

710. *Bhri Ram Sahai: Will the Honourable Minister of Railways be pleased

to state the scale of ration fixed for the Railway employees and the particulars
of the commodities included therein?

The Homourable Dr, John Matthai: Up-fo-date information has been called
for and a statement will be laid on the table of the House in due course.

‘YIELD BEFORE AND AFTER ‘GROW MoORE Foop CaMPAIGN’

Til. *Shri Nandkishore Das: Will the Honourable Minister of Agrioulture
be plessed to state:

(») the total acreage under cultivation of the principal food orops such as
rice, whes$, maige, yram etc. in the differept provinces of India prior to the
inauguration of the Grow More Food@mpaign ;

(b) the total average yield of each of these crops during the five yearg imme-
diately preceding the inauguration of the Grow.bﬁ:re F Campaigp;

(o) the total screage of each of these crops now under cultivation;

© (d) the total yield of each of these crops during the years 10946-47 and
1047-48; -

(e) the wpecific steps taken in furtherance of the Grow More Food Cam-
psign; and :

(f) the total amount from both the Cenfral and Provincial revenues spent up
to the end of the last financial year for Grow More Food Campaign?

The Honourable Shri Jalramdas Doulatram: (a) to (d). Four statements
giving such information as is available are placed on the table of the House.
These statements coniain very rough ncstimates arrived at by different methods
sent by all different Provinces and Btates and Governments are not satisfied
that they can be fully re'ied upon for any scientific conclusions.

(e) Before 1947, ad hoo schemes put up by Provinces were being financed
by the Centre without any definite all India plan. Towards the beginning of
1947 the Government of India fixed a target of four million tong of additional
cereals production to be achieved by 1952. The target wos then split up among
the Provinces by reference to what each Province could achieve. The Pro-
vinocisl Governments bave prepared their five year G.M.F Plans on the basis
of the targets fixed for them. The yearly schemes are in the course of exe-
outton. A statemend (No. V) showing the Provincial overall target for five
years and the planned targets for 1047-48 and 1948-49 is placed on the table.

“ (f) A statemen{ confaining the req“ﬁimd information was placed on the table
in raply fo Question No. 180 on the 11th August, 1048.
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STATEMENT YV
&howing the Provinsial overall darzete for five ysars ani Planmed targets for 1947-48 and 1948-49
Acoepted Plauned Planned
targets of target for target of
Provinoe additional 194748 additionsl
produotion production
for five years upto 1948-49

(Lakh tons)  (Lekh tous)  (Lakh tons)

Madras . . . . . . . 6-50 5.29 4-92
Bombay . . . . . . . 2-86 0-57 1.81
C. P. & Berar . . . . . . 2'00" 0-63 -58
United Provinoes . . . . . . 5:00 2:16 574
Bihar . . . . . . . . 3:70 -18 1:00
Orijssa . . . . . . . 1-50 12 20
Assam . . . . . . . 1-80 090 48
W.Bengal . . e 4400 .. 1-35
Punjab . . . . . . . 3-00 No programme 3¢
received.
ToraL . 3036 9-04 16-29

NoTe.—A target of one million tons hes been fixed for States in addition to the above
figures, whioh makes the total 4-036 million tons.

Bax agamnsT INDIAN Dryss v Forest CoLrmgr, DmEra Dox

712. 4Shri Mahavir Tyagi: (8) Will the Honourable Minister .of Agriculture
be pleased to state whether it is a fact that the studenis of the Forest College,
Dehra Dun are prohibited from wearing Indian dress and Gandhi caps even when
they are in their hostels?

(b) Is it compulsory, according to the rules of the college, to wear a neck-tie
and put on a prescribed dress of English pattern?

The Honourable Shri Jairamdas Doulstram: (a) No.

(b) Ranger students are required to wear Khaki uniform of Semi-Military
pattern when on duty. Officer students have been expected to wear European
clothee with Neck-tie in cold weather and without Neck-tie and coat in other
seagon, Their mess dress consists of bluck or white Achkan and Pyjamas.
They wear Khaki clothes when on field work or on tours. This type of dress
has under the rules been laid down by previous Principals. Government intend
to have the question of the type of common dress, while on duty or field work
or tour re-examined.

PRIOE CRARGED TO RAILWAYS FOR COAL FROM STATE® OWNED COLLIERIRS

718. *8hri Sureah Ohandra Majumdar: (a) Will the Honourable Minister of
Industry and Supply be pleased to state the f.o.r. cost per ton of coal raised -
from the differcnt State-owned collieries according to the latest awailable infor-
mation?

(b) In cases where the cost per ton of coal in the State-owned collieries is
higher than the controlled market prices of the same grade of coal, are consum-
ing Railways charged the sctual cost for such coal? .

(¢) If not, what is the basis on which the clirge for such coal_is fixed?
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. The Honourable Dr. Syama Prasad Mookerjee: (a) A statment showing the
actual f.o.r. costs per ton for 1948-47 is laid on the teble of the House. ter
figures have not yet been finalised.

(b) No, S8ir.
(¢) In all eases, the statutory prices fixed by Government are charged.
S ————
Statement
.

Aotual f, o, r, cott.

Name of Btate-owned Colliery per ton of coal

. during 1946-47

.

Rs, As, Pe.

Kargai .. . . . ... 8 11 5
Bokaro . . . . I . . . . 7 9 9
Jarangdih - . . . e . . ... 3 10 B
Sawang . . . . . . . . . . 12 11 11
Bhurkunda . . . . . . . . . . 18 6 0
Argada . . . . . . . . . 14 0 8
Kurharbaree . . . . . . . . . 21 4 9
Serampore . . . . . . . . . 17 3 1
Talcher . . . . . . . . . . 12 3 14
Duselbera . . . S . . . . . 13 6 B
Kurasia . . . . . . . . . . 12 0 3

FaLL 1x CoaAL Loapmnegs 1Iv West BaxceaL aNp Biaar CoaL Firups

714. *Shri Suresh Chandra Majumdar: (a) Will the Honourable Minister of
Railways be pleased to state whether it is a fact that thdre was a fall in daily
loadings in the cosl fields of West Bengal and Bihar during the months of
‘April, May, -June and July, 1948?

(b) If so, what are the reasons therefor? .

The Honourable Dr. John Matthai: (a) There was a fall in coal loadings in
West Bengal and Bihar cosl fields during the months of May, June and July
1948, but not in April.

(b) Heavy sickness amongst engine crew following intense heat resulted
in considerably reduced movements both of empty and loaded wagons. The
, strike by Coal Coolies in Gaya Il.oco Shed and a number of gdods train
accidents in the coal field area also affected operation adversely.

ENGINE FADLURES ON RAILWAYS

715. *Shri Suresh Ohandra Majumdar: Will the Honourable Minister of Rail-
ways be pleased to state the number of cases of engine failure during the
months of May, June and July 1948 on the different Railways and the reasons
therefor?

The HonOurable Dr. John Matthai: A statement showing the number - of
engine failures on Indian Government Raiiways, as far ss they are available,
for the months of May and June 1948 together with the rensons therefor is
laid on the table of the'House. FlgUIQe 16r July are not available at present.
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SEir-BUILDING [NDUSTRY y

716. *Prof. N. G. Ranga: Will the Honourable Minister of Industry and
:Bupply be pleased to state:

(8) in how many and which ship-building yards first and second class ships
-and sailing boats are being built;

(b) which ship-building yards are built by private Companies and which are
-owned by Government;

«c) what kind and extent of help is being given to those engaged in ehip-
‘building;

(d) what are the plans, if any, of Government to develop . ship-building
during the next ten years; and

(#) whether Government contemplate developing their own ship-building
yards ? : 4

The Honourable Dr. Syama Prasad Mookerjee: (1) There are at present
eighteen shipbuilding yards in India; only one, viz., Messrs. Scindia Steam
Navigation Co. at Vizagapatam are building ocean going ships. The other
seventeen yards which are located at Culcutta, Bombay, Cochin and Madras
have facilities for building coasta! crafts and tugs, inland vessels and sailing
‘boate, launches and barges, but owing to shortage of shipbuilding plates acti-
'vities at these yards are at present nainly confined to repair work.

(b) All are owned by private companies.

(c) Assistance is given in the release of raw materials like steel, cement
-and coal and import facilities are provided for obtaining propelling machinery
-and capital goods,

(d) and (). In accordance with the Government's Statement on Industrial
policy, the establishment of new shipbuilding yards will be the exclusive res-
ponsibility of the State, except where in the national interest, the State itself
finds it necessary to secure the cooperation of private enterprise. The question
-as to the extent, if any, to which private enterprise should be associated with
new undertakings and the steps to Be taken to develop existing shipbuilding
_yards are under the active consideration of Government.

) DerAY 1IN TraNsIT or 8za Mas 1o U. K. anp U. 8. A,

.

717. *8hri L. Krishnaswami Bharathi: (a) Will the Honourable Minister of
“Communications be pleased to state whather the attention of Giovernment has
been drawn to complaints in‘the Press and from the public about the inordinate
delay now occurring in the despatch and receipt of foreign surface mail, espe-
-cially to the United States of America and the United Kingdom and if eo, what
.stepe are being taken to restore the previous time taken for mails to reach the
United Kingdom, namely two to three weeks, from India?

(b) What is the time taken now for surface mail to reach the United Kingdom
-from Bombay?

(¢) Do Government propose to notify the public, as was done before the
war, about the dates of despatch of mail from Bombay to the United Kingdom?

(d) By what class of steamers is surface maif being despatched at present
and in what time do these steamers reach England after leaving Bombay?

(¢) Do Government propose to consider the advisability of issuing a Press
“Communique setting out the present position fully and the reasons for the
present delay of two montks or so involved in the despatch of surface mmail
and also stating what steps Government propose to take to remedy the present
-state of affairs? °

t

< - ’
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The Homourable Mr. Rafi Ahmad Kidwai: (a), (b) and (d). No complaints

have been received, but attention of Government has been drawn to a London
report appearing in a South India daily dated 18th August, 1948, about the
slow trapsit of sea mails from India to England. In pre-war days, surface
mails took about a fortnight to reach the United Kingdom via Marseilles
through the weekly P. and O. steamship service from Bombay. The service
was discontinued during the war and there have since been no regular scheduled
sailings between the two countries. Buch passenger &nd fast direct cargo
steamers as are available are utilised f>r despatch of mails to the U. K. and
U. S. A. The same arrangements obtains for surface mails for the T..S. A.
Mails for that country are sent by American steamers which too do not sail
to any regular schedule.

The time generally taken now by the surfuce mails in transit is about three
weeks to the U. K. and four weeks to the U. 8. A., but the sailings do not
take place et regular intervals. Sailings to the U. K. are about four in a

month, but sometimes there have been long intervals, even egeeding almonthi
s feasible unti

between two successive sailings. No definite improvement
the countries concerned re-introduce regular weekly sailings.

(c) As there are no scheduled sailings, and intimation of departure of &
steamer is received only about twenty-four hours ahead at the ports of de-
parture, the pre-war practice of notifying the public in time cannot be resumed.

(e) There has been nothing new in the position here stated by me, which
continues from year 1939, to justify s Press Communique. When muils are
held up for exceptionally long period, the public will be duly notified.

REvisioN or Prices or Bucar

718. *Shri L. Krishnaswami Bharathi: Will the Honourable Minister of

food be pleased to state:

" (a) whether the attention of Government hes been drawn to various state-
ments and letters published in the press about the present high prices charged
by the Indian Sugar Syndicate and other authorities responsible for the esle

of sugar in India;

(b) whether it is a fact that the present price of sugar is about Rs. 37-8-0
a maund in India; _ .

(¢) whether it is a fact that despatch of about 5000 tons or more of sugar
to Pukistan was allowed” or sanctioned recently;

(d) the prices at which the Indian Sugar Syndicate or other authorities
were allowed to send this suger outside Indis;

(e) the prices at which sugar from Java or Cuba or any other place outside
India is landed in Indian ports;

(f) the prices at which such foreign sugar is sold to the Indian public;

(g) whether Government propose to review the whole sugar position to
sec that the consumer gets sugar at a fair price and that the syndicates and
others who control sugar are not allowed to make unduly high profits at the
expense of the consumer in India; and

(h) whether Government propose to publish a full auditad statement of the
pro{fiit; which the Indian Sugar Syndicate and other producers of sugar have
made

The Honourable Shri Jalramdas Doulatram: (a) Yes.

(b) Price of average quality sugar is rupees thirty-five and annas, seven
per maund ex factory. . .

(¢) There are no restrictions on the expprt of sugar outside India.

(d) There is no control on the price gf sugar exported aut of India.



754 CONSTITUENT ASSEMBLY OF INDIA (LBGISLATIVE) [lsr sep. 1948

(e) No sugar has been imported from Java.or Cuba during the current year.

(f) Does not sarise. '

(g) As the honourable member is awars, Governmen{ are at present actively
engaged in considering the steps to be taken to bring down the prices of all
essential commodities which have, of late, risen giving cause for anxiety.

(h) Many Bugar Factories have not closed their accounts for the season
1947-48. Audited balance sheets of the factories for this season are not likfsly
to be available before January, 1949 and if so desired & statement showing
the préfits can then be prepared.

ACOOMMODATICN AND Low INCREMENT IN Pay To Ramway EMPLOYERS

719, *8hri Ram B8ahal: (a) Will the Honourable Minister of Railways be
pleased to state whether it is a fact that the employees on the clerical estab-
lishment of the East Punjab Railway who have put in 28 years’ service have
bern granted an gncrement of Re. 1/8/- only under the revised rules during
these days of a dearness?

(b) Are the employees who have had to come over here from Lahore also
included in this?
(c¢) Could not tHese employees be provided with querters as yet?
~(d) Is it s fact that these employees were previously entitled to an Inter
Class pass and are now being issued Third Class Passes?
l‘(e; What are the reasons for subjecting these employees to all such hard-
shipr ) /
The Honourable Dr. John Matthai: (a) and (b). A few such cases might

have arisen when fixing the pay of clerical staff under the Railway Services
(Revision of pay) Rules.

(e) It has only been possible to house forty-two per cent. of the staff
so far.

/

(d) T would refer the honourable member to the reply to parts (a) and (c}

of Starred Question No. 489 asked by S8hri Damoder SBwarup Seth on 24th
August, 1948

(¢) The conditions referred to are not peculiar to the clerical staff of the
E.P. Railway but are common to all classer of employees on other Railways as
well,

CEMENT SUPPLTED TO EasT Puwsar (JOVRRNMENT FOR IISTRIBUTION TO
PurLio
720. *Oh. Ranbir Singh: Will the Honourable Minister of Industry and
Supply be pleaged to state:
(8) the nlimber of bags of cement recommended by the Government cf

East Punjab to the Honorary Cement Adviser to the Government of India for
distribution to the public from 1st April to 15th August, 1948, month-wise;

(b) the number of cement bags supplied to the Government of East Punjab
by the Honorary Cement Adviser to the Government of Indig for distribution
to the public from 1st April to 15th August, 1948; and

(¢) whether (Government are aware that any a.mouli]t of cement can be
obtained from Dalmia Dadari at Rs. 10 per bag? '

The Honourable Dr. Syamaorasad Mookerjee: (a) and (b). A statement
giving the information is laid on the tahle of the House.
. ) 13

(¢) No, S8ir.
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Statement

{a) The East Punjab Government started issuing recommendations to the l'legionnl Hony.
Cement, Adviser, Delhi for the release of cement to the public, from June, 1948 only.

Quantities 50 recommended are :

June 1048 ... 19,240 bags (962 tons)
July, 1948 < 28,400 begs (1,420 tons)
“  August lst to 16th ... Not availuble.
(b) Quantities supplied to the Kast Punjab Government for distribution to the public.
Bags Tons
April, 1948 ... 11,800— 560
May, 1948 ... 530- 206 °
June, 1048 e e ... 11,180 590
» guly, 1948 ... 11,640— 582
August 1st to 15th 20,800 - 1,044

SLACK 00AL FoR East Puxuias

721, *Oh. Ranbir Slngﬁ: (a) Will the Honourable Minister of Industty
and Supply be pleased to state whether Government are aware that a large
amount of slack coal is being used by the Government of East Punjab for
their development schemes such as Bhakra dam etc.?

(b) Are Government aware that the coal allotted to East Punjab is hardly
sufficient for the Government development schemes and that practically no
voal is left for the use of ‘the public?

(¢} Are Government also aware that a large amount of coul is required for
tbrick-kilns for building suburban towns in the East Punjab for resettlement of
refugees?

(d) If so, do Government propose to allot additional quotas of slack coal
to East Punjub and if not, why not? g

The Honourable Dr. Syams Prasad Mookerjee: (a) and (b). Government
have been allocating 5,000 tons of slack coal per month to the East Punjab
for brick-burning purposes. Out of this, the allotments made by the East
Punjab Government for the general public were 400 tons in May, 500 tons
-each in June and July and 1,000 tons in August. '

(c) Yes, Sir.

(d) Government have decided to increase the total allotment of slack coul for

East Punjab from 5,000 tons to 7,000 tons p.m. from the 1st September 1948.
The Provincial Government will as hitherto distribute this coal for the various

purposes in view.
OprENING OF NEW PosT OFFIOES IN RURAL AREAS

723, *Shri Satis Ohandra Samsnta: (a) Will the Honourable Minister of
g?mmunicat.ions be pleased to state the number of applications received for
the opening of new Post offices in rural aress in different provinees of the
JIpdian Union from 15th, August, 1947 to 80th June, 19487

(b) How many applications have been complied with and how many new
Post offices have been opened Province-wise?

(¢) What sre the difficulties in opening new Post offices ?

td) Do Government propose to consider the advisability of takihg imme-
diate steps in the matter to give facilities to tha rural population of the Indian
' Pnion? *
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The Hopourable Mr. Rafi Ahmad Kidwai: (a) 3390.

(b) 780 new post offices have already been opened during the period in
question. A list province-wise is laid on the table of the House.

(¢) and (d). It is the policy of Government to extend postal facilities to an
increasing extent in rursl areas. The chief difficulty in the way of a more rapid
expansion of post offices is the fact that the anticipated income from some of the
proposed post offices is too meagre. .

(

Statement
Showing the number of apnlications received for the opewing of new Post Offices in
Rural Areas sn different provinces of the Indian Union and the number of offices opened during the
period from 15th Auguet 1947 to 30th June.1948.
. No. of applica- No. of post
Names of Provinoces tions received offices opened

A, Ajmer . . . . . . . . " 8 8

1. Assam . . . . . . . . . . 118 31

2, Bengal . . . . . . . . . 172 23

3. Bihar . . L . . N . . . 17 98

4. Bombay . . . . . . . . 299 72

§. C. P. and Berar . . . . . . . 104 s

6. Delhi . . . . . . . . . 10 ..

7. East Punjeb . . . . . . . . 13 2

8. Madras . . . .. . . . . 1,027 280"

9. Orissa . . . . . . . . . 209 58

10. U.P. . . . . . . . . . 533 133

° InDiax BraTRS

11. Bikaner . . . . . - . 3

13. Bhopal ._ e e .

13. Madras States . . . . . . . 101 51
14. Mateaya . . . . . . . -

15. Madhya Bharat . . . . . . . 7 1

" 16. Jaipur . . . . . .« -~ ‘ . 268

17. Jodhpur . . . . . . . . 21 1

18. Phulkian Union . . . . . . . 1 .

19, Rajistan  + . .« . . .. 7 .
20, Vindhys Pradesh . . . . . . . 8 2

' ToTaL . 3,390 ) 780

WAGON-BREARING Casge BETWEEN KHRARAGPUR AND KOLAGHAT ONX
B. N: RarLway
723, *Shri Satis Ohandra Samanta: (a) Will the Honourable Minister of
Railways be pleased to state how many wagon-breaking cases were detected
between Kharagpur and Kolaghat on the Bengal Nagpur Railway from 1s
January, 1944 to 30th June, 19487
(b) What steps have Government taken to check such cases?

(¢) Have Government asked help from the West Bengal Government nd
local public institutions to check further recurrence?

. (d) If the answer to part (c) above be in the affirmative what is the resultr
thereof?. v R
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m Honourable Dr, John Matthai: (a) From such information as is readily
svailable the approximate number of cases of running train thefts between
Kharagpur and Kolaghat is found to be—

()] . in 1944
126 In 1045
157 .. in 1946
119 in 1947 and
40 .. .. in .. . 1948 up to June *

(b) Government have taken special preventive measures, including arrange-
ments with the Provincial Government for the employment of Railway Protec-
tion Force and the Government Railway Police. The Railway . Have also
strengthened Watch and Ward Staff and engaged Watch and Ward Flying
8quads in areas where thefts occur on a large scale. They have further
aranged for collaboretion between Commercial Department and the Railway
Police and Watch and Ward Department for localising and eradicating” transit
thefts, introduced improved methods of loading goods in wagons to obviate the
possibility of pilferage through door crevices, improved lighting and fencing of
goods sheds and yards ete. '

(c) Assistance of the Provincial Government has been requisitioned as will
be seen from the reply to part (b) of the question. The necessity for requisit-
ioning the assistance of local public institutions has not so far been felt.

(d) The resulb can be seen in the reduction in the number of train thefs.
eases since 1947 onwards.

INDUSTRIAL EXHIBITIONS

72¢. *Shri Satis Ohandra Samanta: Will the Honourable Minister of
Industry and Supply be pleased to state:

(s) how many Industrial Exhibitions were held in India from 1944 to 1947;.

(b) the names of the places where the Exhibitions were held;

(¢) whether Government intend to hold any Exhibition in 1948; and

(d) if 8o, in what place?

The Honourabls Dr. Syams Prasad Mookerjee: (s) So far as Governmens. ’
of India are aware three Industrial Exhibitions were held from 1944 to 1947.

This does not take into account Exhibitions. on a small scale held in many parts
of India of which Government has no information.

(b) Caloutts, Poona and Bombay.
(¢) The following two Exhibitions have been héld so far during 1948:—

(i) All-India Industrial Exhibition at Eden Gardens, Caloutta, and (ii) All-
India Cottage and Small Scale Industries Exhibition in New Delhi.

There are no proposals ab present for holding sny more during the year.
(d) Does not arise.

RAILWAY BRIDGE OVER BRAAMAPUTRA NEAR KOMAHSHYA
Hnuis
725. *Shrijut Kuladhar Ohaliha: (a) Will the Honourable Minister of Rail-
ways be pleased to state whether Government propose to undertake ths cons-
truction of a Railway bridge over the Brahmaputra near Xomahshyn Hiilg?
(b) If so, whal will be the probable cost of the bridge and what is the timg-
required to complete the consfruetion? .

-
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‘The Honourable Dr. John Matthal: (a) The Government do not propose
:to undertake the construction of & bridge over the Brahmaputra near Xomah-
shys Hills.

(b) In view of the reply to part (s), the question does not arise.

.
MANUFACTURE OF MACHINERIES BY GOVERNMENT

726. *Dr. P, 8, Deshmukh: (a) Will the Honourable Minister of Industry
.and Supply be pleased to state the kinds of machinery for the manufacture of
which Government have now a definite plan?

(b) Do Government propose to luy a Copy of the plan on the table of the
Mouse?

(¢) From what date is this plan to come into effect?

(d) What progress has so far been made? . !

(e) Whgt is the target for the first year? :

(f) What is the machinery for the execution of the plan? ‘

The Honourable Dr, Syama Prasad Mookerjee: (s) to (f). Government
.are fully alive to the importiance of the establishmert and development of
the manufacture of industrial plant and machinery in India. While action
for the manufacture of textile machinery has already been taken, Govern-
ment have under consideration plans for the manufacture in the country
.of machine tools, diesel engines and heavy electrical equipment.

DECASUALIZED LICENSED PORTERS ON RAILWAYS

727. *8hri M. Tirumala Ra0: (a) Will the Honourable Minister ¢f Railways
ibe pleased to state whether the system of decasualizing licensed porters cn
Railways is accepted as a policy? v

(b)‘lf so, what are the Railways on which it is sought to be implemented,
and the stotions on the East Indian Railway on which it is enforced? '

The Honourable Dr. John Matthai: (a) and (b). I would refer the honour-
able member to my reply on 24th August, 1948 to parts (a), (¢) and (d) of
starred question No. 426 asked by Seth Govind Dass. At present the B.B.
and C.I, B.N.,, E.P. and G.I.P. Railways are experimenting at one large
station each for a period of six months with the scheme of direct recruitment
of licensed porters and E.I. Railway propose starting their experiment at
Burdwon on and from the 15th BSeptember 1948. On receipt of final reports
‘from the Railways on the working of the scheme, the matter will be reviewed
and a decision taken on whether or not to place the scheme on a permanent
footing.

Farm Wacks To Ramway LaBOUR.

728, *8hri M. Tirumala Rao: (a) Will the Honourable Minister of Railways
be pleased to state whethe¥ it is the policy of Government to insist upon the
puyment of a ‘fair wage’ to the ‘Standing Labour’ on Railways?

(b) If 5o, are the Railway labour Contractors compelled to put this prin-
ciple into practice?

(c) Are Government aware that the East Indian Railway is encouraging
h;eo;npe;xtlon among Contractors by not stipulating & minimum fair wage to
abour '

(d) Are Government aware that the said Railway is making contrsct of
‘labour a source of profit to the Railway?

(e) Ts it a fact that goods handling contract et Juhi, Kanpur and Kooperganj
-stai;z.on; was offered to the lowest tenderer without reference to a fair wage to
«coolies
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The Homoutable Dr. John Liatthai: (s) This is under consideration.
(b) Does not arise in view of the reply under (a).

(¢) The E.[. Railway do not encoursge compotition as such amongst con-
tractors, but scrutinize all tenders carefully Lefore a tender is accepted. Re-

garding the stipulation for fair waye, the sttentiou of the honourable member
is invited to the reply under (&) above.

(d) No. The E.I. Railway is not making 4ny protit on Goods or Parcels
Handling Contracts.

(6) The Goods Handling Contracts at Juhi Banpur were offered to the
lowest tenderer, who was reliable and huld othz:. contracts on the Railway.
There was no reason to believe thrt fuir wage to the coolies would not be
paid. Bo fur as Kooperganj is conierued, tne contract was given to the
secontl lowest tenderer, as the lowest tenderer did not confirm to requirements.

Goobs HaxpLiNe CoNTraCT To MEessrs. Birp AND CoumraNy AT HOWRAH

729, *Shri M, Tirumala Rao: (a) Will the Honourable Minister of Railways

be pleased to state whether it is a fact that goods handling contract at Howrab
is held by Messrs. Bird and Company for the last 50 years?

(b) What is the out-turn ou a per capita basis in the case of the goods hand-
ling labour at Howrah and what unit rate per day is paid to Messrs, Bird and
Company for supply of such labour?

(¢) Was the contrauct with Messrs. Bird and Company to run on a ‘no profit
and loss’ basis?

- The Honourable Dr. John Matthai: From the available information it
appears that— - °

(8) Messrs. Bird and Co. have been holding the (Goods Handling Contract
at Howrah for more than 20 years.

(b) The average outturn per man per day is 86 maunds and the unit rate
per man per day is rupees two unnas four.

(e) Yes.

BTrATEGIC RoADS 1IN EAsTERN FRONTIER

780. *Srijut Kuladhar Ohallha: Will the Honourable Minister of Transport
be pleased to state:

(a) whether the Government of India propose to take over the road between
iorhat :.lmi Imph:ler;n Manipur Btate up to Palel in the Eastern Frontiers and
ave ib duly repaired ;

(b) whether Government are aware that a part of the roand between Garam-
pani and Dimapur is being washed away by the Dhamasini river; and

(c) whether any money was granted by the Government of India for its up-
keep after the Americans who built the road left India?

The Honourable Dr, John Matthai: (1) The road in question consists
of two strips. one being a part of National Highway No. 57 and the ofher n
part of National Highway No. 39. The Government dof India fl:la;rle Nal:gady;

neial responsibility for the mmintenance and repair”of all Nationa
%?::::vf t:: the T'rgvincas. It is not known what repairs, if any, are re-
quired to the road referred to.  Information has been asked .fo? frnm_ the
Provincial Government and will be laid on the table as soon as it is received.

(b) Information has heen asked for from the Provincial Government and
will be 1aid on the table, as soon as it is received. o

: 25:80 lakhs for the vears
£ Re. 27-60 lakhs and Rs. _
(©) Yes'd ﬁﬂgfd%e?::pgc ively have been made for the u{?k_“?lg? lﬂﬁflﬁo:;}l_
1947-48 an nder the jurisdiction of the Assam Government including the ro
E;gmdhway:o‘:’! ghe honoursble member.
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SurrLus WAR MATERILLS

781, *Dr, Raghu Vira: (a) Will the Henouiable Minister of Indusiry snd

Supply be pleased to state how much of the supplus war materials was left in